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CONVENTION POUR LIMITER LA FABRI­
CATION ET REGLEMENTER LA DISTRIBU­

TION DES STUPEFIANTS 

4 ..... ., • " " • • • .. • • .. .. • • • w • • • • • .... ., • • • .... ~ •• ~ ~ ~ • 

Desirant completer les dispositions des 
Conventions mtcrnationales de \'opium A 
La Haye Ie 23 [912 ct Ii Ie 
19 femer en rendant effective voie 
d'accord international la limitation de fabri-
cation des aux besoms ICgitirnes du 
monde pour les medicaux et scic:nti.fiq'ues, 
et en reglementant distribution. 

Ont decide de conclure une Convenlion a eet 
effet, et ant pour leurs plenip,otenti;iillC:3: 

Lcsquels, apres s'etre communique leurs pleins 
pOUl/oirs, trouves en bonne et due sont 
cooveoWl des dispositions suivantes: 

CHAPITRE I. - DEFINITIONS. 

Article fJTemu'r. 

Sauf indication expreSl>e les d~fini-
tions ciaapres s'appuquent A toutes les disposi-
tions de la Convention: 

I. Par "Convention de Gencve", on entcnd 
la Convention internationale de 
a Geneve Ie 19 fevrier 1925. 

vantes, 
ou 

"D'ro.!!:ue~", on entend Ies drogues sui-
scient fabriqu~es 

raffin~es: 

Groupe 1. 

SlJUS-groups (a): 

morplJLinc et sa sds, y les 
pn4:prurations directement 

medici:nal et conte:nant 

La diacetylmorphine et lcs autres 
estel1l de la et leurs 
sels; 

La cocaine et ses seis, y les 
nr~:n::u-lI.!inn~ (rules en partant directement 

fCliille de coca et contenant de 
0, I % de tous Ies esters de 
nine et leurs sels ; 

iv) La dihydrooxycodeinone 
codal, nom depose, cst un , 
codeinolle Ie nom deposc:\ 
est un sci), dihydromorplUnone (dont Ie 
dilaudide, nom depose, est WI sel), l'acetylo­
dihydrocodeinone au l'acetylodemethylodi-

(dont I'llcedicone, nom de­
e:i!t un sci), la dihydromorphine (dont 

nom depose, est. un sel), 
leurs esters et les scls de I'une Qu<!IconOtle 

CONVENTION LIMITING MANU~ 
fACTURE AND REGULATING DISTRI. 

BUTION OF NARCOTIC DRUGS 

De!ririJ11:! to supplement the prc'VlSIOru 
International Opium 
The on January 
Geneva Oil 19th, 
effective by agreement the limita-
tion of the manufacture of narcotic to the 
world's legitimate for and 
scientific purposes by regulating their dis-
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tribution, 

Ha.ve resolved to conclude 1l Convention for 
that purpose and have app<linted as their Pleni­
potentiaries : 

Who, having communicated to one another 
their full found in good and due form> 
have as COUOM : 

CHAP"rER r. DUINYTTONs. 

Article 1. 

Except where otherwise expressly in dica:led , 
the following definitions shall throughout 
this'Convention: 

1. The tenn "Geneva Convention" shaI.J. de-
note the International Convention signed 
at Geneva on February 1925. 

2. The tum "the 
following whether 
completely 

Group I. 

Sub-gToup 

shall denote the 
manulactured or 

(i) Morphine and il'l 
made directly from raw or 

medicinal opium and containing more than 
20 per cent of morphine; 

(ii) 
ters of mn,M'\~,in" 

Cocaine and it:! including 
preparations made direct from the coca leaf 
and coot.aining more than 0.1 per cent of 
cO(:w.ne, all the esters of ecgonine and their 

(iv) 
which the sut)Stance regine:fcd 

(of 
under the 

name of eucodal is a ditlydrocodl~in-
one (of which the registered 
under the name oC dkodide is a salt), di­

which the substance 
re~istc:red under name of dilaudide Is a 

acetyldihydrocodeinone or acc~tylde­
methylodihydrothebaine (of which the sub­
stance under the. name of accdi-



de ces substances et leurs esters, Ja N-oxy­
morphine nom depose), les 

ainsi que les 
autres a azote pen-
tavalent. 

L'ecgonine, la thebaine et leurs scls, les 
ethers-oxydes de 1& morphine, (eJS que Ia 
benzyJ.morpbine, et leurs seis) a l' exception 
de 18. methylmorphine (codeine), de l'ethyl­
morphine ct de leurs scls. 

Groupe ll. 

La methylmorphine (codeine), 1 't~t hylmor­
pbine et leurs sets. 

Les substances menlionnees dans Ie present 
paragrapbe seront considerees comrne "drogues", 
mcme lorsqu'ellcg scront produites par voie syn­
tbetique. 

Les termes 
gnent Tes'Dec;Uvcment 
sent paragraphc. 

In et "Groupe II" desi­
groupes I ct II du pre-

3. Par "-., ... ,~ brut", on entend Ie sue coa­
obtenu des capsules du pavot 

(Papover somniferum L.) et n'ayant 
subi que les manipulations necessaires a son em­
paquetage et a son transport, queUe que soit sa. 
te.neur en ...... r''''''''lT',. 

medjcinal", on e.ntend I'opium 

Par .. ...."" .... ,,'''". 
loIde de 
CnH,QO·N. 

nteessaires pour SOD 

soit en poudre ou 
de melange avec des 

de la 

Par "diacetylmorphine", on entend la dia­
cetylmorphine (diamorphlne, heroine) ayant Ill. 
formule CUlP"ODN (C'W' (C"HSO) 'O"N) . 

Par "feuille de coca", on cntend 1<1. feuille de 
l'Erythroxylon Coco. Lamarck, de l'Erythroxylon 
lIovo-granaeense (Morris) Hieronymus et de 
leurs de la farnille des Erythroxylactes, 
et Ill. feuille d'autrcs Cl!peces de ce genre dont la 
cocaine elre c>.i:ralte directement ou 
obtenue par transformation chimique. 

Par "cocaine". on entend J'echer 
de la levogyre ([a) D 
- 16"'4 en chloroformique a 
ayant la formule C"W'O'N. 

Par , on enteDd I'ecgonine ''''Jr.l'J"'ITf"P 

D = - 45"'6 en solution aqueuse 
1& formule C"H'60"N.H"O, et tous 

de cene ecgonine qUI pourraient sa­
vir industrieUement A sa regeneration. 
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cone is a. ; dihydromorphine (of whlch 
the substance under the na,me of 

is a salt) J their esters and the 
salts of any of these substances and of their 
esters, morphine--N-oxide (registered trade 

). also the morphine-N­
and the other pentavalent 

derivatives. 

U-"TtJUU (b): 

'-"-.!'.VlllU'<-, thebaine and their ben-

Il. 

and the other ether.!! of mOf­

their salts, except rnp, 1'I~'lrnl''''_ 

ethylmorphine 

Meth y lmorphine (codeine), 
and their salts. 

The substances mentioned in this 
shall be as drugs even if 
a 

The terms "Group I" and "Group II" shall 
denote Groups I and II of this 

somniferum L., which has been 
to the necessary manipulations for 

and transport, whatever its content of 

which 

alkaloid of 
IOrmlI!.ll CI1HaOaN. 

formula 

"Coca leaf" means the leaf of the "'."JIIll'" 
1011 Coca Lamarck and the Erylhroxylon nouo­

(Morris) Hieronymus and their va­
belonging 10 the family of 

and the leaf of other species of this genw from 
which it may be found possible to extract co~ 

either direcdy or by chemical trans-fonna-

mearn Ja::'II'o-e:cgcmule ([a) D :20° 
in 5 percent of water), of 

which the formula is and all 
the derivatives of laevo-ecgonine whlch might 
serve industrially for its recovery. 



ci-apres sont dCfinies par leurs 
l'"n"I'1'I"'~ comme suit: 

Dih ydrooxycodeinone 
C,aH"'O"N 

DihydrocodCinollc 
C'Fr'O~N 

Dihydromorphinone 
C\'Ht*O'N 

N -oxymororune 
C'?H\oO"N 

Thebaine 
CI9H'''O'N 

Methylmorphine 
CU'H'iOtlN O"N) 

Eth)' lmorphine 
C!\'H"OliN (C''I'HI9(C~H~O)O'N) 

Benzylmorohine 
CUHftO'N (CI1HU'(C'H'O)CfN) 

4. Par 
finage. 

bo,catlOIl:", on entend aussi Ie raI-

Par JI •• m<l,nrnCUUUUl I on entend la transfor­
par voie chimique, 

.... t,'y .. ,.,''''~lnn des alcaloide.s en leurs 

Lorsqu'unc des est transIormee en 
une autre "drogue", cette: operation est conside­
rie comme un transformation par rapport a Ja 
premiere et comme une fabrication par 
rapport ala deuxieme. 

Par "evaluations", on entend les evaluations 
foumies coruorm.ement au." articles 2 a 5 de ia 
presen~ Convention et, saw indication contraire 
du contexte, y Ies evaJuations 
mentaires. 

Le terme "stocks de reserve", dans Ie cas d'une 
"drogue" les stocks requis 

i) Pour 13. interieure nor-
male du pays eu du territoire ou ils sont main­
tenuS, 

ii) Pour la transformation dans ce pays ou 
dans ce territoLre, et 

iii} Pour 

"drogue" 
tenUS SOlls 

l'Etat ct pour fain: 
exceptionnelles. 

} dans Ie cas d'une 
II'Hlllt'lllf" ies stocks main­

pour I'usage de 
a des circonslances 

Saw indication cOlltraire du contexte, Ie mot 
"exportation" est considere cornme comprenanc 
la reexportation. 

CRAPITIU! II. - EVALUATIONS. 

2. 

I. Les Hautes Parties contractantes foumi­
ront annucliement au Comite central permanent, 
institue par Ie VI de la Convention de: 

The foUowing drugs are de.6.ned by thelt 
chemical form.ulre as set out ~Iow: 

DihydrocOOeinonc 
CuH",OsN 

runone 

.. th.vl r'1"t'lrn h 'IT'" (codeine) 
(Ct7H,,,(CHaO)02N) 

(Cu H u (C.Hl0}O"N) 

4. The term "manufacture" shall include any 
process of 

term "conversion" shall denote the 
transformation of a drug by a chemical nrr",,",,,,, 

with the of the transformation 
loids into salts. 

When ooe of the drugs is converted into an-
other of the this operation shall be con-
sidered as converiion in relation to the 
mentioned and as manufacture in relation 
to the other. 

The term "estimates" shall denote estimates 
f1.ll"Dished in accordance with Articles 2 to 5 of 
th.is Convention unless the context other­
wise shall include esti­
mates. 

The term "reserve stocks" in relation to any 
of the shall denote the stocks required 

the nornul domestic consumption 
or territory in which they are 

( ii) For conversion in that country or ter­
and 

( iii ) For export. 

The term. stocks" in rclation to 
any of the shall denote stocks under 
Government control for the use of the 
ment and to meet exceptional circUiruitance9. 

where the context otherwi8e 
the term shall be deemed to 
re-export. 

IJ. - ESTlMATES. 

Article 2. 

1. Each Contracting Party shall furnish 
.0'''''_'''-''''''-'1, for each of the drugs in of each 
of his temtories (0 wruch this ap-



drogue et POW' chacun de 
auxquels s'appliq ue la presente 

des evaluations conformes aux dis-
5 de la presente Convention. 

2. Haute Partie contrac:tante 
d'evaluations pOW' l'un 

la pr6sente 
a la date prevue a 

I'article 5, 4, ladite evaluation sera 
etablie dans la mesw-e du par 
de c:ont:r8le a paragraphe 

3. Le Camite central permanent demandera 
pour les pays ou temtoires au:xquels 130 pres.ente 
Convention ae s'applique pas, des evaluations 

conform6':oent aux stipulations de la 
nrl~lrlt'" poW' Pun quclconque 

i1 n'est pas laurni 
....... ,,,_._ de controle en ttablira 

lu.i-m~e clans la mesure du possible. 

A.rticle 3. 

Haute Partie contractante pourra foW'-
e'est pour une annee qucl-
et run quclconque de ses te.rritoires, 

eVllluanOIlS supplementaires pour ce terri­
toire poW' Iadite IlnDce, en exposant les raOOIlS 

Its ] ustdlerlt. 

A.rlide 4. 

1. evaluation fournie conformement 
aux articles precedents se rapportant a l'une 

des "drogues" requi.ses poW' la 
consommation interieW'e du pays ou du te:rri­

pOW' lequcl elle est fublie, sera fondee 
SW' besoms mcdicaux et scien-

de ce pays eu de ce territoire. 

2. Les Hautes Parties contractantes pourront, 
en dehors des stocks de reserve, constituer et 
maintenir des stocks d'Etat. 

Article 5. 

1. Les evaluations prevues aux articles 2 a 4 
de la Convention devront etre ~tablies 
selon de a 

2. POW' chacune des "drogues", scit sow la 
forme d'alcaloides ou sds ou de 

·a.I(:alc)ld(~ ou pour chaque annee et pour 
pays eu te.rritoire, les evaluations devront 

a) La quantite: necessaire pour t:tre utilisee 
comme telle POW' les besoms medicaux et 

compris 1a quantite requise 
des preparations 

"iI"!I'T\i'\'i"t!:llrion desque11es les automations 
ne sent pas requises, que res 
scient destinecs a la COIlSOlmnlation 

8 

plies, to the Central Board, consti­
tuted under Chapter VI of the Geneva CODven­

estimates in accordance. with the provisions 
5 of this Convention. 

3, Permanent Central Board shall re-
quest estimates for countries or territories to 
which this Convention does not apply to be made 
in accordance with the provisions of this Con~ 
vention. If for any such country estimates are not 

the Body shall itself, as 
I-''''''''-'U''", make the estimate. 

Arlicu 3. 

Article 4. 

1. estimate furnished in accordance 
pn,C~1lnJ<e' Articles, so far as it relates 

drugs required for domestic con-
1/'1,1'l"'n1"",,, in the country or territory in 

it is shall be based solely on 
and scientific requirements of that 

High Contracting Parties may. in ad­
ditiOD to reserve stocks, create and maintain 

stocks. 

Article 5. 

1. estimate provided for in Articles 2 to 
4 of this Convention shall be in the form from 
time to time prescribed by the Permanent Cen­
tral and communicated by the Board to 
an the Members of the United Nations and to 
the Ilon-mernbe:r Slates mentioned in Article 28. 

estimate shall show for each 
t .. rMtt~rv for each year in of 

whether in the form alkaloid or 
preparations of the alkaloids or salts 

(a) The quantity necessary for use as such 
for medical and scientific needs, the 
quantity reqUired for the manufact:'tlre of 

for the export of which export 
authorisations are not required, whether such 
preparations are intended for domestic con­
sumption or for export; 



quancice necess~ aux fins de trans-­
tam pour la consommatiOD inee­

rieure que pour I'exportation; 

stocks de reserve que I' on desire 

requise pour l'etablisse.ment 
des stocks d'Etat, ainsi est 

a I'article 4. 

Par total des evaluations pour 
tl'l"1ntnilrl' Oil en tend La somme des 
cifi.ees sow Ie:.<! alinla.s a) et b) du para-

aUll(!Dlentee des quantit&; qui peuvent ctrc 
uC;''-=.&IUJ[= pour porter les stocks des reserves et 

stocks d'Etat au wveau d61re, ou deduction 
bite de toute qua.ntite dont ces stocks 
aelJasscr ce niveau. n ne sera tenu toute-

de ces augmentations ou de ces diminutions 
que autant que les Hautes Parties contrac-
tante8 aurant fait parvenir en 
utile au Comite central permanent les 

'-'UiU{tl<:: evaluation sua "' ... "" .... '''y ... JO;Ln ...... 

methode employee pour les 
,tT ........... i-"'" quantites qui y seront inscrites. Si les 

qU'~ILnQ calculees comportent une tenant 
des fluctuations possibles de la aeJna:DaC~> 

devra preciser Ie monta:nt de Ia 
prevue. n est entendu que, dans Ie 

I'une q udconque des 
etre comprues dans Ie groupe 

etre necessaire de laisser une marge 
que pour les a.utres "drogues". 

4. les evaluations dcvront 
Comite central permanent au tard Ie 
ao!lt de l'annec: qui precedua celle pour 

............. JVIJ aura ete etablie. 

5. Les evaluatioDS supplementaires devront 
etre adressCes au Comite central permanent da 
leur ttabill13elJoel1.t, 

Pour tout pays ou temtoire pour une 
evaluation aura ete foumie, de controle 

demander, saul en ce 
de l' Etat, route ............... " ............. 

pplleIIleIltaJJre qu'il jugera IICl;c>:la.uC, 

I'evaluation, soit pour 
indications qui y figurent; a la ren­
seignements ainsi recueillis, i1 pourra modifier les 
.evaluations avec Ie consentement de I'Etat inli-

(b) The quantity necessary the T'IIH'ln.---

of whether for domestic consump-
tion or for export; 

( ,) The amount of the reserve stocks w hicb 
it is desired to maintain; 

(d) The quantity required for the estab-
lishment and maintenance of Govern· 
ment stocks as in 4. 

The total of the estimates for each or 
territory shall consist of the sum of the amounts 
specified under (a) and (b) of th.is n:araar:anll 

with the addition of any amounts 
necessary to bring the reserve stocks 
Government stocks up to the or 
after deduction of any amount:! by which those 
stocks may exceed that level. These: or 
deductions shall, however, not be taken into 
account except in so far as the Higb 

concerned shall have forwarded in due 
course the necessary estimates to the Permanent 
Central Board. 

3. estimate shall be aC(~Dlp2Ullj:a 
statement explaining the method 
several amounts shown in it have c.alcu-
latcd. If these amounts are ........... w .. u;; .... 

include a m.a:rgin. allowing for 1-''''''''''-.... 11:;; 

tions in demand, the estimates must the 
extent of the margin so included. It is under~ 
stood that in the case of any of the which 
arc or may be included in 

may be necessary than in 
other drugs. 

4. Every estimate shall reach the Pe.rn:lanent 
Central Board Dot later than 1st in the 
year preceding that in respect of the esti-
mate is made. 

5. Supplementary shall be s<:nt to 
the Permanent Central Board on 
their completion. 

as require-
.;.-,,,' ....... "' .... , .. ,,.,t purposes, which it may 

consider necessary, in of any country or 
territory on behalf of an estimate has 
been furnished in order to make the estimate 
complete or to any statement made 
therein, and may, the CODSeJJt of the Gov-
ernment concerned, amend any estimate in ac-



rcsse. Dans Ie cas de l'une 
"drogues" qui sont ou peuvent etre rl'l1T1T>n<:l"O: 

dans Ie groupe II, une declaration somma.ire 
se.r a. !! uffis.an te. 

7. Aprts avoir examine, coniormement au 
6 c.i-dessus, les evaluations foum.ies 

avoir fixe, conlormbnent a l'article 2, 
"""' ..... , ... v'"'' pour les pays ou terr:itoites pour 

!e5(iUCU; il n'en aura pas etl de 
contrale adressera, par I'entre.mise du Secretaite 
general de et 
au plus 
a tOWlles 

28 un etat contenant les evaluations 
pnur cb;:q'ue pays au te.rritoire; cet etat sera 
accompagne) pour autant que de 
contr8le Ie jugera d'un des 
explications foumies au conforme-
malt au paragraphe 6 et de toutes 
observations que l'Organe de contrale tiendrait 
a presenter reJarivernent a toute ex­
plication ou demande 

8. Toute evaluation SUI)pICmCnlL!! conunu-
niquee au Comite 
de l'anne.e doit ctre traitee 
l'Organe de controle suivaot la 
fiee aux pamgraphes 6 et 7 ci-dessus. 

CliAFlTRE III. - LrMrrATION DE LA 

FABIlICATION, 

Arlicle 6. 

par 
speci-

1. n ne sera fabrique da.ns aucun pays ou 
temtoire, au cours d'une annee 
quantite d'une "drogue" 
au total des quantit6> suivantes: 

La quantite dans les limites des 
~Y~~'JUO> pour ce pays ou ce 

cette pour etre ut.i.l.isee comme 
pour ses besoins medicaux et y 
compris la pour 11.1. fabrica-
tion des des-
que1les lcs autorisations 
pas requises, que ces 'I"lr~~nar<'ll:'mn 

tinccs ill. la C0ll5Orrrnoation 

portation; 

b) La quantite 
evaluations pour ce 
cette annee, aux 
pour 1a consommation 
l' exportation; 

dans les limites des 
ou ce territoirc, pour 
transformation, tant 

intericure que pour 

poWTa etrc req uise par 
ce pays ou ce rpn!"ltt'li ..... pour I'execution, au 
COUTS de des commandes destinee:s a 
I'exportation et effectuee:s coniormement aux 
dispositions de la Convention; 

d) La eventuellemrot 
tf'rnU,irl" pour 

10 

cordance with any or details so 
obtained. It is understood that in the case of any 
of the drugs which are or may be included in 
Group II a swnmary statement shall be suffi­
cient, 

7, After c.xamination the Body 
as provided in 6 above of the esti-
mates furnished, the determination by 
that Body as provided in :2 of the esti-
mates for each country or territory on behalf 
of which no estimates have been furnished, the 
Supervisory Body shall Dot later than 
December 15th in each year, through the inter· 

of the United 
of the United 

Nations and non-member 
Article 26, a statement ,",v""""uLU.'I> 

for cach"70untry or '",r"";"'1""" 

Supervisory Body may 
account of any explanations 
in accordance with n:"·~""r""'lh 

necessary, an 
or required 

above, and any 
Body may observations which 

desire to make in of any estimate or 
explanation, or for an explanation. 

estimate sent to the 
in the course of 

the year shall be dealt with delay by the 
Supervisory Body in accordance with the pro­
cedure specified in 6 and 7 above. 

CHAPTER. ,-J."IlIofl"l't\TION OF MANUFACTURE. 

Article 6. 

country or 
not be manufactured in any 

in anyone year a quantity 
than the total of the of any of the drugs 

following quantities; 

export; 

withio the lim­
country or territory 

{or use as such {or its medical 
needs including the quantity 

for the manufacture of preparations 
of which export authorisations 

whether such 
domestic consumption or for 

( b) The required within the lim-
its of the that country or t".,.,..,t,,,t"V 
for that year for conversion, whether for do-
mestic or for export; 

(c) Such quantity as may be required by 
that country or territory for the execution 
during the of orders for C),.-port in accord-
ance with provisions of this Convention; 

(d) The if any, required that 
country or I:I>rntl":lI"V the purpose of main-



de r~e au ruveau speci66 dans Ies evaJua­
tions de l' anDee envisagee; 

La quantite pour 
mainteni.r les stocks d'Etat au ruveau spccifie 
claws evaluations. de l'annee envisagee. 

2. nest entenclu que it la fin d'une annte, 
une Haute Partie contractante constate que la 
...... ~ .• ~ fabriquee dipa.sse Ie totaJ des quantites 
spe,Clllees ci-dessus, compte tenu des deductions 

a l' article 7, cet I'!.'(cedcnt 
deduit de la elIe fabri-

En transmet­
au Comite ceo­

Lll" ..... C;,U ... Ies Hautes Parties contractantes 
donneront les raisons de ce Clt!)as:~enlelJlt. 

Article 7. 

Pour chaque "drogue", il sera deduit de la 
clout la fabrication est confor-

mement a l'artide 6, au cours d'unc annee qud­
conque, dans un pays ou temtoire quckonque: 

i) Toute quantili de 1a importee, 
y compris ce qui aurait ete retournc et deduc­
tion £aite de ce qui aurait etl: r~KllC;rte 

ii) Toute de ladite "drogue" saisie 
et utilisee comme teIJe pour la consommatioll 
intirieure Oll la transformation. 

S'i1 est impossible pendant I'aer-
cice en cours I'une de:s deductions susmention­

toute quantite demeurant en acedent a la 
fin de l'e.xercice sera deduite des evaluations de 
l'annee suivante. 

Article 8. 

quclconque, im-
ou un pays ou territoirc 

aux fins de conformement aux 
evaluations de ce pays ou de ce temtoire, de'vn 
et:re u ti1.isec, si possible, en totalite a eet 
pendant 1a periodc par I'cvaJuation. 

Toutdois, s'il est d'utiliscr ainsi la 
quantite tot ale dans la la 
fraction demeurant de I'annee 
sera deduite des evaluations de i'ann&: sWvante 
pour ce pays ou ce 

9. 
Si. au moment ou toutes Jes dispositions de Ia 

prescnte Convention deviendront applicablcs, les 
stocks d'une existant a ce moment 
dans un pays ou depassent Ie mootant 
des stocks de de cette "drogue" 
pays ou territoire desire maint:enir, 
ment a. ses eet excedent sera deduit 
de 1a etre 
rabriqu& au selon Ie cas, au cours de 
I'annee, aux dispositions de la 
prlse.nte Convention. 

Si cette n'est pas appliquee, Ie gou-
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taining the reserve stocks at the level specified 
in the estimates for that year; 

The quantity, if any, 
pwpose main~gthe(~v~nm~t 

at the level specified in the ,-"uu.u"""" 

year. 

2. It is understood that, if at the end of any 
year, any High Contracting Party that the 
amount manufactured exceeds the toW of the 
amounts specified above, less deductions 
made under Article 7, paragraph J sucb excess 
shall be deducted. from the amount to be manu~ 

the following year. In forward­
statistics to the Permanent Cen-

the High Parties shall 
the reasons for any such excess. 

anyone year: 

Any amounts of that 
any returned deliveries 

less quantities re..,eXJIOTlte<1 

imported in­
of the drug, 

COIlSUmS:,QOn or 
for conversion. 

If it sbould be impossible to make any of the 
above deductions the course of the CU1'!'ellt 

any amounts in excess at the end 
the year sha.ll be the estimates 

for the following year. 

Article 8. 

The full amount of any of the 
into or manufactured in any country or terrl­

lor the purpose of conversion in accordance 
the estimates for that country or territory 

sh~ if possible, be utilised for that 
within the period for which the estimate "'Plpuc;::;. 

In the event, however, of it being impossible to 
utilise the full amount {or that purpose within 
the period in the portion 
unused at the end of the shall he "' ... , ........ , ...... 
Crom the estimates for 
Cor the following year. 

Article 9. 

If at the moment when all the provisions of 
the Convention have come into the 
then existing stocks of any of the drugs in any 
country or exceed the anlount of the 
reserve stocks of drug, which, according to 
the estimates for that CQuntry ot" it is 
desired to such de-
ducted from the 
could ordinarily or 
as the case may be under the provisions of tbis 
Convention. 

Alternatively, the excess stocks existing at the: 



vernement prendra en 
dent e:x:istant au moment 
de la pr~ente 
cables. Le m'\IIVl'rnf'mf~n 

tams qui peuve.nt 
etre a la CODvention. 
Toutes les quantites a..insi daivrees au COllIS de 
I'annee suont deduites de Ill. quantite totalc des­
tinle A etre £abriquee ou sdon Ie cas, 
au cours de cette m!ll'le armee. 

CBAPl"T'RE IV. -
RESTRICTIONS. 

Article 10. 

L Lcs Hautes Partie8 contra.ctantes inter­
diront l'exportation de leurs territoires de la d.ia­
cetylmorphine et .de Se8 ainsi que des pre· 

con tenant de la diacetylmorphine ou 
ses sels. 

2. Toutdois, SUT demande emanant du gou­
vernement d'un pays au l.a diacetylmorphine 
n'est pas fabriquee, touu: Haute Partie contrac-
tacte pourra autoriser a destina.tion 
de ce pays des quantitis diacetylmorphine, de 
ses sd.s et des preparations contenant de Ia dia-
cetylmorphine au se.s sont necessaire.s 
pOUT les besoins medicaux et de ce 
pays, A Ill. condition cette 

d'un 
I' adm.in1stration 

dans Ie certi.ficat. 

3. Toutes les quantites ain.si importees seront 
distribuees par Ie gouvernement du pays impor. 
tat.eUT et rollS sa responsabilit6. 

Article 11. 

1. Le commerce et Ia fabrication commer­
ciale de tout produit derive de run des alcaloides 
phenantbrenes de l'opiwn ou de! alca10ides ecgo­
ni.niques de la feuille de coca, ne sera pas 
utilise a 1a date de ce jour pOUT de! besoins 
medicaux ou scienti6que:8, ne ~tre per­
ntis dans un pays au territoire qUi~c()nqlu 
si la valeur medica.le ou sa<entrnClue 
duit a. ete const3.tee d'une 
bante par Ie gouvernement interesse. 

Dans ce cas, a mains que Ie 17(1l1V'·IT!,,,m,f'.nt 

decide que Ie produit en 
d' e.nge.ndrer Ia. 

un produit sw~ce1DtiJble 
tOXlCOlmaJlllf, les quantites 

ne dewont pas, dans l'attente des 
decisions mentionnees Ie total 
des besoms inttrieurs du pays au du te.rritoire 
pOUT des fire> mtdica1es et ct la 
q uantite necessaire pour satisfaire aux com-
mandes d'exportatioo, et les de la 

Convention se.ront aud.it 
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moment when all the provisions of the 
tion shall have come into force shall be taken 

of the Government and rdeased 
time to time in such quantities only as may 

be in with the present Convention. 
so rdeased during any shall 

from the total amount to manu-
or imported as the case may be 

that year. 

IV. - PROfirBmONS AND 

RESTRICTIONS. 

ATticle 10. 

Contracting Parties shall pro­
from their territories of ,,,,,,u-:.v.­

and preparatiollll 
diacetylmorphine, or its salt.». 

2. on tbe receipt of a 
from the Government of any country in 

r .... lt'nOlrnhml' is not manufactured, any 
may authorise the 

such of \oM.,V ... "", 

and 
for 

3. so imported shall be d.i!;.. 
tributed by and on the responsibility of the 
Government of the importing country. 

Article 11. 

L No trade in or manufacture for trade of 
any obtained {rom any of the Pll,en<!..fl­

threne alkaloIds of or from tbe '-'-J';I.OU.l.UI. 

alkaloids of the coca leaf, not in use on t.h.i.s 
day's date for medical or scientific purposes shall 
take place in any country or territory unless and 
until it bas been ascertained to the satisfaction of 
the Government concerned that the product in 
question is of medical or scientific value. 

In this case the Government deter-
mines that such product ill not capable of pro­

addiction or of conversion into a product 
<.;.d~JaUIC of the quantities 
permitted to be pending the de-
cision hereinafter referred to, shall not exceed 
the total of the domestic requirements of the 
country or territory for medical and scientific 
needs, and the required for export 
orders and the this Convention shall 
apply. 



S'il r!!suIte de ces decisions que ie produit 
en peut la toxicomarue ou 
peut etre transiorme en une susceptible 
de les ccntractantes, 
des la reception de Ill. communication du Seer6-
taire general de des Nations 
Unies, 
prevu par Ill. .... ,.i'.Plnt#> 

sera 
groupe II. 

7. Sur Ill. demande de toute Haute Partie 
contractante adressee au Secretaire de 
~~~~~~~'-.:'~~~~~. toute decision 

a la lumicre 
de et conformemem a la 
procedure indiquee ci-dessus. 

Article 12. 

I. L'imponation ou 
"drogue" qudconque, en 
nation du territoire d'une 
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6. If the decisiona are to the that the 
~ ... , ... .., .... of producing ad­

a drug capable of 
producing Contracting 
Parties will, upon 
from the 
Nations, a.pply to 
regime laid down in the 
according as to whether it 
or under Group II. 

7. Any such decisions may be ICV·"'CILl. 

cordance vnth the 
light of further 
addressed by any 
the Secretary-General 

Article 12. 

1. No impOrt of any of the 
territories of any High 
c.xport from those territories shall 



De 
ment aux 

etre effectuees que conforme-
de la Convention. 

2. Les d'une "drogue" que/­
au territoire quelconque 

ne pourront 
definies a I' ar­

de ce pays ou 
t.erritoire 
faite de la 
territoire 

ia meme annee., deduction 
fabriquee dans Ie pays ou 

la meme. annec. 

1. 

CHAPITftE V. - CONTR.OLE. 

Article 13. 

or/-oa,ralt11"!11l! des autres "drogues" 
,...,.I'n,>,,.,,,lhl"\'''' qui peuvent 

la Convention de 
I'article 8 de cette 

Convention. 

b) Les Hautes Parties contractantes applique­
Tont aux solutions Oll dilutions de morphine ou 
de cocaine, ou de leurs sels, dans une substance 
inerte, liquide au et contenant 0,2% ou 
moins de ou 0,1 '10 au moins de co-

le me.me traitement 
con tenant un pourcentage 

2. 
peuvent 

de Geneve au des 

et au commerce 

b) Les 
ce qui concerne le.!! 
Dent l'Wle de ces 
a WlC application 

c) Les dispositions df8 ali.!H!;as 1 b ) • c) et e) 
ct de l'aJinea 2 de l'article etant entendu: 

j) Que les 
et des exportations pourront em 
annuellement et non et 

ii) Que J'alinea' 1 b) et I'aline.a. 2 de 
yarticle 22 ne serone pas 
p~parations qui contiennent ces --m"fiD"HB!" 

Article 14. 

auront dClivre une 
destination de pays 

in accordance with the 
Conven tion. 

""v'<O"I""'n~ of this 

2. The imports in anyone into any COWl-

try 01" territory of any of drugs shall not 
exceed the tou.! of the as defined in 
Article 5 and of the amount f"In"\('\rt<,,(I {rom that 
country or 
amount manufactured in 
tory in that year. 

CRAPTER V. 

Article 

CONnOL. 

except such preparations as rnay 
(rom the provisions of the Gencva 
under its eighth Article. 

( b) The High Contracting Parties shall treat 
solutions or dilutions of morphine or cocaine or 
their salts in an inert 51.! bstance., 
which contains 0.2 cent or less of 
or 0.1 per cent or of cocaine in the same 
way as preparations more than these 
pereen tages. 

2. The Hjgh Parties 
to the drugs which are: or may be .... , .. ,' ... " ....... 
Group II the following provisions of the Geneva 
Convention (or provisions in there­
with) : 

nrc,VIS!oru! of Articles 6 and 7 in 
relate to the 1lD-

JXlrt, export and wholesale trade in those 

(b) The provisions of Chapter V, as 
compounds containing any of these 

which are adapted to a normaJ thera­
peutic use; 

( c) The provisions of paragraphs 1 ( b), 
( c) and (e) and paragraph 2 of Article 22, 
provided: 

(i) That the statistics of import and ex­
JXlrt may be sent annually instead of quar­
terly, and 

(ii) That paragraph I (b) and para-
2 of Article 22 shall not apply to 

preparations containing any of these drugs. 

A1ticle 14. 

L Government which bas issued an 
authorisation (or the expon of any of the 



au ne s'appliquent la 
presente ni Ia Convention de 
Geneve, pour une "drogue" qui est ou pourra 
e.tre dans 1e groupe I en aviseront im­
mediatement Ie Co mite central permanent, n est 
eotendu si les demandes d'exportation s'eJc-
vent A ou davantage, l'autorisa-
ti.on I'le sera pas dtllime avant que Ie gouveme­
meDt soit assure aupres du Cornite central per­
manent que oe provoquera pas un 

pour Ie 
Si Ie Cornite 

manent fait savei.!' qu'il y aura uo aellasse.rrle 
le n'autorisera pas 
de qui provoquera.it ce oelDasse.r;n.erlt 

2. fes:sort des reIeves des 
de3 adress6! au Comite central 
manent ou des notifications bites a. ce 

Orllrlernetlt au paragraphe pn::ce<lent, que la 
ex portee ou dont a etc 
a destina.tion d'un 

UeJ.COllqlle Qiep.l!iS'!e Ie total evaluations de-
s pour ce pays ou ce f .... ...,"" .. ,. ... 

pour ceUe annee, augmente de res 
cOlnst;atte:s, Ie Camite en avisera lmJootdlaterne:rlt 
routes les Hautes Parties ccntractantes. CeIlcs-ci 

plus autoriser, 
qwe,sQ,on, aucune nouvelle 

dudit pays ou terri to ire, 

PCl.lU<U'L l'annee en 
a destina-

i) Dans ie cas ou une supple-
mentaire sera foumie, en ce qui concerne a Ia 
fcis tcute quantite imponee en excedent et la 

supplementaire all 

Dans les cas 
tion est, de I'avis du du pays 

essentieIle au;" interets de l'huma­
ou au traitement des malades, 

3. Le Comite central 
annee un etat 

pays au territoire et pour ]'annee pr(~CeaelLite 

a) l.e3 evalua tiOIl9 de 

b) La quantite de 
coruommee; 

{;) La quantite de 
quet; 

d) La quantite de 
(ormee; 

e) La quantite de 
portee; 

f) La quantite de 
lee; 

"drogue" ; 

"drogue" 

Un-

expor-

g) La quantite de "drogue" em-
ployee a la confection des preparations pour 
\'cxportation Ic.s automations d'ex­
portation ne sont pas 

S'i1 fesulte dudit et.at que l'unc. des Hautes 
Paroc.s contractantes a. ou avoir manque 

which are or ma.y be incluJed in 
rl'>"onh." or territory to which neither Con-

nor the Geneva Convention applies shall 
notify the Permanent Central 

Board of the issue of the prDvided 
that, if the request for arnow'lts to 5 kilo-

or more, the shall not 
issued until the wvernment has ascertained 

Board that the ex-
will not cause the for the import-

country or territory to be exceeded. If the 
Permanent Central Board sends a notification 
that such an excess would be the Gov-
ernment will nOt the of any 
amount which would have that 

2. If it appears from the 
returns made to the Permanent 
or trom the made to the Board in 
pursuance of the that the 
quantity exported or to exported 
to any country or territory exceeds the total of 
the estimates for that or territory as 
defined in Article 5, Vvith addition of the 
amounts shown to have been exported, the 
Board shall the fact to all 
the High will not, dur-
ing the currency year in question, authorise 
any new exports to that e.xcept: 

( i) In the event of a supplementary esti-
mate being furnished that country in re-
spect both of any over-imported and 
of the additional quantity required; or 

(il) In cases where the export 
in the opinion of the Government of the ex­
porting country is essential in the interests of 
humanity or for the treatment of the sick, 

3, The Pennanent Central Board shall each 
year prepare a statement of 
each country or for the year: 

(a) in respect of each 

( b ) amount of each drug consumed; 

(c) 
tured; 

amount of each drug manufac-

(d) The amount of each drug r(\f1IVt"'TTI'/'I 

(e) The amount of each 

(f) The amount of each drug I"Vl'Ir.rt,>11 

The amount of each used for the 
of preparations, 

do not require export 

If such statement indicates that 
has or may ha:ve 

of 



Ie tot possible, l'etat 
w-'~=)u::.., et, a moins qu'il ne Ie juge pas 

resume des donnees 
QeJ:nana,ees conformcment Ii I'alinea 

dent, ainsi routes observations qu'il tienclrait 
a faire concernant COl au demandes 

et autr'es informa-
en vertu de la Conven-
central aura sain de 

dans ces publications aucune 
de favonser les op6-ations 

"""CLUL1 ... ~eUJll:f OU de 

CIIAPlTRE VI. DISPOSITIONS 

ADMIN1STRA TlVES. 

Les Hautes 
toutes les mesures 
saires pour donner 
dispositions de la 

Les Hautes 
e.lles ne I'ont deja 

Article 15. 

ewe ayant pour mission: 

ll) D'applique.r les prescriptions de Ill. 
rente Convention; 

b) De et cont.:r81er 
k commerce 

lutte contre la torico-
en (outes les mesures utiles 

pour en Ie et pour 
combattre Ie tratic illicite. 

Article 16. 

L Chacune·des Hautes Parties contractantes 
exerc..era une surveillance sur: 

a) Les quantites de matieres 
de "drogues" manufacturees 
en Ia de 

et 
se trouvent 

auxnns 
de cha­

cune de ces "drogues" ou a toutes autres fins 
utiles; 

b) Les quantit6! de 
parations con tenant ces 

c) La maniere dont 
"drogues" et ainsi 
nota.rrunent leur distribution au commerce, a 
la sortie de Ill. fabrique. 

2. Les Hautea Parties contractantcs De pe.r-
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carry out his obligations under this Convention, 
tbe Board shall bave the to ask for cx~ 

of the 
Contracting 

... r,.,rp,'1n,·" SIJeCille~Q in paragTilphs 
2 to of Gc:neva Convention 
shall apply in any such case. 

The Board as soon as .... ""' ... ule 

publish the statement above mentioned together 
v.-ith an account, unless it thi.nks it unnecess.ary, 
of any explanations in accord-
ance with the and any ob-
servations the to make 
in respect of any such for 
au explana.tion. 

The Permanent Central Board shall take all 
necessary measures to ensure that the statistics 
and other information which it receives under 
this Convention shall not be made in such 
a manner as to facilitate the of specu-
lators or to the commerce of 
any Higb Contracting 

CHAPTER VI. - ADMlNlSTRAT"lVl!: PROVISIONS. 

Article J S. 

The High Contracting Parties shall take all 
necessary legislative or other measures in order 
to give effect within their territories to the pro­
visions of this Couvc:nrion. 

The Hlgh Partics 
have not already done $0, create a 
istration for the purpose of: 

(a) Applying the nTnV""nn~ of the 
Convention; 

( c) Organising the 
addiction, by taking all 
its development and to 
traffic. 

Article 16. 

1. Each High Contracting Party shall e..'tcr­
cise a strict su pervision over: 

(a) The amounts of raw material and 
manufactured drugs in the possession of each 
manufacturer for the purpose of the manu~ 
facture or conversion of any of the drugs or 

(b) The quantities of the drugs or prep­
arations containing the drugs produced; 

( c) The disposal of the drugs and prepara­
tions so produced with especial rderence to 
deliveries from the factories. 

2. No High Contracting party shall allow 



mettront pas l'accumulation entre les mains d'un 
fabricant de quantitts de matieres 

les quantitts requ.ises pour 
fonctionnement economique de l'eno-eprise, 

en tenant des conditions du marche. Les 
Ud..IIUCI<;;;:S de matieres premieres en la p~on 

a un moment que!conque, oe 
pas les quantit6 necessaires pour les 

bcsoins l.a fabrication pendant Ie semestre 
moins que Ie gouvemement, apres 

n'estime que des conditions e.'(ception~ 
1.1'"'-''''''' l'accumulation de quantit6 addi· 

en aucun cas, les quantite.s to­
"'1'II1I7,'">l'If etre accumulees ainsi ne de-­

OClJii.:SiSCr Papprovisionnement d'une annee. 

mest:re, 

c) Les 
trimestre. 

Article 17. 

contractantes 
etabli sur ses terri­

trimestrids indi-

'i ....... "' .......... , soit de rna tieres premieres, 
manufactures a. l'aide de ces 

ont ~te utilisees au COllI'S du tri-

restant en stock II la fin du 

Chacune des 
astreindra 

Article 18. 

au COUfS de 
ou "importation 

d'autorisation. 

Chacune des Hautes Parties contractantes s'en-
A cc toutes les du groupe I 

dans Ie trafic soient detruites 
ou transfo1Tnees en substances non stuptfiantes 
ou rtservees a medical ou scientifique, soit 

Ie soit sous son contrale, une 
que ces ne sent plus necessaires 

pour la ou toute autre: 
action de des autontes de FEtal. Dans 
tous les cas, dcvra etre: de-
truite ou t.ran.rlormee. 
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in the possemon of any manu­
'iu..<i.Ll,..IU,"'" of raw materials in excess 

for economic conduct of 
to the prevailing market 

amounts raw material in the 
at anyone time 

not that 
manufacturer for manufacture 
ing sl..'( unless the 
investigation, considers that ex(~eptlOJoaJ 
tions warrant the of additional 
amounts, but in no case shall the total quantities 
which may be accumuJated exceed one year's 
supply. 

. Article 17. 

( a) The. amount of raw materials and of 
each of the received into the factory by 
such manufacturer and the of the 
drugs, or any other 
duced from each of 
porting the amounts of raw materials so 
received, the manufacturer shall state the 
proportion of cocaine or ecgonine 
contained in or producible th~'r",I'rl"\!'n 

term.ined by a method nrt':~{'r'h"d 
ernment and under 
satisfactory by the 

( b) The of either the raw mate· 
rial or the nrlll'l11ll''''- lruIUluJa(;twred therefrom 
which were the 

(c) The 
the end of 

Each High 
each wholesaler within his 
the dose of each year a report 
of each of the drugs, the amount 
contained in preparations, 
during the year~ for the 
which authorisations are not 

Article lB. 

in stock at 

Ea.ch High Contracting undertakes that 
any of the drugs in Group which are seized 
by him in the illicit traffic shall be rI_trn""rI 

converted into non-narcotic ""'~"'''''''l''\'''' 
priated for medical or scientific use, 
the Government or under its when these 
are no ionger required for judicial prc)c~ed.llrlgs 
or other action on the part oC the auttllonUe:! 

the State. In all cases 
either be destroyed or converted. 



Article 19. 

Les Hautes Parties contractantes 
sous lesqucl1es est 

une quelconque ou une 
CODte.nant rene "drogue" 
I.;ClJlU;t{!t: de celle-ci. Elles devront al.l.SSi en 

Dom de la mani~re prevue par 1a 
nation.ale. 

CHAPITRE VlI. - DISPOSITIONS ..,"'.,"'"c.ru..., ..... 

Article 20. 

1. Toute Haute Partie eODtract.allte dans run 
quelconque des t.c.rritoires de une 
"drogue" que.lconque sera fabriquee ou trans­
form6e au moment de l'entr6e en de 1a 
presente Convention ou A ce moment ou 
ultirieurem.ent, se proposera d'autoriser sur son 
territoi.re cette fabrication ou 
enverra une notification au Secretaire 
I'Organ.isation des Nations Unies en 
si la fabrication ou la transformation est de:stinee 
awe besoins inb~riews seulement ou a 
I'exportation, et A queUe cette fabrica­
cion ou transformation commencera; clJe speci-
fiera egalement les doivent ctre 
fabriquees ou que le nom et 
l'a.dresse des personnes ou des maisons 

2. Au cas OU ]a fabrication ou Ia tra.nsforma-
tien de l'une queIoonque des cesserait 
sur son territoi.re, Is. Haute contractante 
enverra une notification a cet effet au Secretalre 
gen&al en indiquant 1a date et Ie lieu oil cette 
fabrication ou transformation a ces.s6 ou cessera 
et en sp&.i..6.ant les per-
sonnes ou maisons que leur 110m et 
leur adres.se. 

3. Les reIllSeJigm:m~:n coruormement 
aux paragraphea et 2 seront communiques par 
Ie Secretaire Parties contrac­
tantes. 

ments 
sente 

Article 

port annuel rclaw au fonctionne:ment de la 
Convention sur lews territoires, coruormcmcnt a 
un formulaire. etabli par la Commission des 

Article 22. 

Leg Hautes Parties contractantes feront figurer 
Jea annuclJes foumics par e1Ies 

au permanent les qu:a.ntit6> de 
chacune des "drogues" employees par les fabri­
cants et pour 1a confection de nr/'nara-

Oe:'iWllees fA la consommation intl-ri,,,.,,.·,, 
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Article 19. 

Contracting Parties 
under which any of the 

un'"",r""""',,, containing those are 
shall show the percentage of the 

labels shall also indicate the name 
drugs as provided for in the 

CR.APT:ER VII. - GENERAL PROVlSJONS. 

Article 20. 

1. Every High Contracting Party in any of 
whose territories any of tbe drugs is 
factured or converted, at the time 
Convention comes into force, or in which he 
proposes either at that time or 
authorise such manufacture or 
notify the Secretary-General of 
Nations indicating whether the 
conversion is for domestic needs 
export., the date on which such or 
conversion will and the to be manu-
factured or converted, as well as names and 
addresses of persons or fi.nns authorised. 

version of any of the 
tory of any 
notify the to that 
eating the place and date at which such manu­
facture or conversion has ceased or will cease 
and specifying the as well as the 
names and addresses 
ce.rned. 

3. The informa.tion under t.h.i.s 
Article shall be COlJrun'l.mu::ate~a by the Secreta.ry-
General to the Parties. 

Article 22. 

Parties shall include in 
statistics furnished by them to the 

l"l'lrTn:l.n.'nt Central Boru-d the. amounts of any 
wed by manufacturers and whole-

for compounding of 
W.l:Ic!U[ler for domestic consumption or 



1--

a pour I' exportation Ies 
automations ne sont pas requises. 

Les Hautes Parties contractantes 
me:nt figurer dans leurs scatistiques un 
des rcleves etablis par les fabricants, conIorm~­
ment a ['article 17. 

Ar/iete 23. 

Les Hautes Parties contractantes Sf communi­
queront par I'entremise du Secretaire de 
l'Organisation des Nations Unies, dans un deIai 
aussi bref que possible) des sur 
tout cas de trafic illicite decouvert par eJles et 

pourra presenter de I'importance, soit en 
raison des quantit6 de «drogues" en cause) sait 
en raison des indications ce cas pourra four­
nir sur les sources qui al..UnC1Qte:nt 
Ie trafic illicite ou les rnl>thl'lrl,~" elmolovees 

les trafiquants illicites. 
Ces renseignements LnGUQller'DDI dans toute la 

mesure possible: 

a) La nature et la '-!U<LU.:..tL" des 
en cause; 

b) des 
etiquettes ; 

c) Les points de pal;sa,~e ou les 
ont et6 detournees Ie tra6c illicite; 

d) Le lieu d'ou les .. l'b'I"\aJ ..... " 

pediees et les noms des I-A1 ... " .... J ... 'w", 
d'expedicion 
thodes de 
des 

et 

e) Les methodes 
vies par les 

et routes sui­
et tventuellement 

les noms des navires 
port; 

!) Les mesures par les gouvernements 
res personncs impliquees 

posscderaiem des 
licences), que les 

qui pour­
nT'II'"...,i"" du trafic illicite. 

CODvention compIetera les 
~onvenltiolM de La. de 1912 et de Gene'le 

dans les rapports entre les Halites Par­
ties contractantes liees par Pune au moins de ces 
d ernie res 

Artide 25. 

S'il s'W:ve entre les Hautes Parties contrac­
tantes un differend quelconque rclatil a Pinter­

ou a. l'application de la presente 
et si ce differend n':!. pu em reselu 

sati9faisante par voie diplomatique, i1 
conIormement au..'{ dispositions en 

entre Parties concernant Ie reglement 
l'Iifr,sI"'>" internationaux. 
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of which export authorisations are 

Parties shall also m-
of the returns made the 

pursuance of Article 17. 

Article 23. 

Contracting Parties will communi­
cate to each other, through the ut:'~n::ILarY-L1CUc:.I 
<i the United Natiofl8, as soon as poslIible, par­
ticulars of each case of illicit traffic discovcrec 
by them which may be of cithel 
because of the quantities involved or because of 
the light thrown on the sources from which 
are obtained for the illicit traffic or the me:th,C)d!! 
employed by illicit traffickers. 

The particulars given shall indicate as far as 
possible: 

( ll) The kind and in-
volved; 

( b) The their marks 
and labels; 

(c) The points at which the were 
diverted into the illicit 

(d) The 
despatched, and the names of !>UlIJIJJLUJ;: 

warrnng or metho~ 
of consignment and the name and address of 
consignees, if 

(e) The methods and routes used by llmug-
glen and names of if any> in which the 
drugs have been --r''''''-

(I) The action taken by the Government 
in regard to the persons particularly 
those authorisations or licences and 
the 

(g) Any other information which would 
assist in the of illicit traffi c. 

Ar!ide 

the 
the Geneva 

in the relations between the 
Parties boUnd at least one 

If there should arise between the High Con-
Parties a of any kind relating to 

ap:pu<:.aDlon of the present 
c.a un 0 t be sa tis-­

factoruy settled by diplomacy, it shall be settled 
in accordance with applicable agreements 
in force between the providing for the 
settlement of international disputes. 



Article 26. 

Toute Haute Partie contractante pourra decla­
rer, au moment de la signature, de 111. ratification 
ou de "adhesion, qu'en acceptant III. 

elle n'asswne aucune 
pour l'ensemble ou une partie de ses rI"\llf1'l1,\"'" 

ON~t~ctC.MIJts. te.rritoires d'outre-mer ou territoires 
SOUl! sa souverainete ou SOUll son !lU"""'''''', 

et la Convention oe 
aux te.rritolres mentionnes dam cette 

Haute Partie contractante pourra ulte­
denner, a tout moment, avis au 

de I' des Nations 
desire que 10. 

::I,..,.,r>llC1\\ .. a "ensemble ou a. une de ses 
...... 1+1\" ...... qui auront fait l'objet d'une declara­

tion aux termes de I'alinea precMent, et III. 
sente Convention s'appliquera a tOUll lcs terri­
toires mentionnes dans eet avis, comme dans Ie 
cas d'un pays ratifiant la Convention ou y ad­
herant. 

Chacune des Hames Parties contractantes 
declarer a tout moment, 

de la de cinq ailS 

la. 
cesse 
de ses protectorats, terntmres 
mer ou territoires places sous sa souverainete ou 
soU!! son mandat, ct la Convention cessera de 

aux territoire.s mentionnes dans ccHe 
comme s'il s'agissait d'une denoncia­
conformement aux de 

Article 27. 

La. Convention, dont I!:! lates fran-
et anglais rerant eg:aIement foi, la 

date de ce jour et sera,- jusqu'au 31 
1931, ouverte a ]a. signature au DOro de 
Membre de la SociHe des NatioruJ au 
Eut oon membre qui s'est fait ,....' ... I><""nr ..... 

l,;o,nH~rellce qui a 8abon~ la prt!sente 
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High Contracting 
to the Secretary-General 
at any time subsequently that he 
Convention shall apply to all or any of his terri-
tories which have been made the of II. 

ur,e",'nn.nn under the and 
the Convention shall apply to the territories 
named in such notice in the same manner as in 
the case of a country or to 
the Convention. 

Any High Contracting time 
aSter the expiration of the nv,~·..,'ea'", 
tioned in Article 32, declare that he 
the present Conveotion shall cease to apply to 
all or any of his colonies, protectorates and over­
seas territories or territories under or 

and the shall cease to 
to the territories Darned in slich declara­

tion as if it were a denundation under the pro­
visions of Article 32. 

Article 27. 

The present of which the French 
and English te:>.."ts shall both be authoritative, 
shall bear this and until Decem-
ber 31st, 1931, (or on behall 
of any Member of 
any non-member State was represented 
at the Conference which drew up this Conven-



au auque1 Ie de Is. Societt! des Nations 
aura communique 
cion a cd 

de III. Conven-

de 
ratifications ou 
Membres de la 

y 
vants; 

Article 28. 

enlrera en vigueur 
apres que le Secretalre 

des Nations aura r~tl Ies 
ie! adhesions de vingt-cinq 

des Nations au Etabl non 
quatre Etats parmi Ies sw-

Etats-Unis d'Amcrique., France, 
de Grande-Bretagne et d'lr­
Japan, Pay$-Bas, Suisse, Tur-

Us cllspo.l(lU(mS autres que les articles 2 a 5 
I1p·mpnr'l,,.rl.r,t toutefois applicables q uc Ie. 1 er 

annee les 
aux 

Article 31. 

Les ratifications Oll adhesions dcposees 
la date de Penuel! en vigueur de la ........ ""'" ...... 
Convention effet a I'expiration d'un 
delai de quatre-vingt-di.x jOU.l'S a partir du jour 
de leur reception Ie Secretaire general de 

Article 32. 

est reltue par 
Ie lcr juillet d'une annee qudconque ou ante~ 
rieurement a. cette date, prendra effet Ie ler 

de l'annee suivante, et, si we est feltue 
Ie lcr juillet, eUe prendra effet comme lIi 
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tion, or to which the Council of the League of 
Nations &hall have communicated a copy of the 
Convention for this purpose. 

Article 28. 

United K.in.gdom of 
Great Britain and Northern Ireland, Japan, 

Switzerland, Turkey, and the 
of America. 

Provided always that the provisions of the 
Conveotion other than Articles '2 to 5 shall only 
be applicable from the first of January in the 
first in respect of which estimates are fur­

with Articles :2 to 5. 

A,ticle 31. 

Ratifications or accessions received after the 
date of the into force of this Convention 
shall take effect as from the expiration of the 

of days from the date of their 
by the Secretary-General of the United 

Nations. ----

Ar/icle 32. 

After the expiration of five years from the date 
of the coming into force of th..i.s Convention, the 
Conv.e:ntlon may be denounced by an instrument 
in writing, deposited with the Secretary-General 
of the United Nations. The denunciation, if re­
ceived by the Secretary-General on or before the 
first day of July i.li any year, shall take effect on 
the first of January in the su<:ce~:a.u:u! 

if received after the first day of 
take effect as if it had been received on or 



clle de I'annee sui-
vante ou cette date. 
denonciation ne sera que pour la ---conttactante au nom de laquelle 

Le Secretaire general notifiera a taus les 
Memhres de I'Organisa.tion des Na.tions Unies 
et aux non memhres mentianne.s a I'article 

les d6::!ondatiollB ains.i ret;ues. 

suite de denonciatians simultanees au 
SU(~SSl',es, Ie nombre des Hautes Parties contrac­
tantO> se ttouve ramene a moins de vingt-cinq, 

:"1"1\,)"""''',''' cessera d'etre en vigueur a partir 
a laquelle 1a de.rniere de ces denoncia­

eifet, oonformbnent ::tux <llSPO~i.l­
article. 

Article 33. 

Une demande de revision de la 
r:1"I,'I"l'l/jmt'ion pourra etre formwee en tout temps 
par toute Haute Partie par de 

Article 34. 

Convention ~ ~,~~ __ 
general de la Societe 

de I'entrte en vigueur de la Convention. 

EN' For DE QUOI les plenipotentiaires sus-mea­
tionnes ont sigee 1a presente Convention. 

trente e.t UD; en UD sew sera 
dans ]01 archives du Secretariat de la 
des Nations, et dont les copies certi.fi6es 

conformes se:ront remises a tous les Membres de 
la de:s Nations et aux Buts non me.mbres 
mentionnes a 27. 

in the succeeding year. Each 
onl y as regards 

~~~~~~~--~ 
on whose behalf it 

The Secretary-General shall notiiy all the 
Members of the United Nations and non-mem­
ber States mentioned in Article!§. of any denun­
ciations received. 

If, as a result of rumuhaneoUl! or successive 
denunciations, the number of High Contractin8, 

is reduced to less than twenty-five} the 
:"n"""h,,, .. shall cease to be in force as from the 

date on which the last o{ such denunciations shall 
take effect in accordance with the provisiollS of 
this Article. 

Article 33. 

for the revision of the 
VP'''''Fm may at any time be made 

by means of a notice 
of the United 

-";""",-¥-.,.......::-:--' 
and, if endorsed by not 

the High 
for the pw-pose of "''''l''''''''''Y 

Article 34. 
The present Convention shall be 

the of the League 
on the day of its entry into force. 

IN FAITH WHEREOF the above-mentioned 
have signed the Con-

copy, which shall remain aej:loslcea 
of the Secretariat of 
and ce.rtified true copies of 

be delivered to all the Members of the 
and to the non-member States 
Article 27. 

GERMANY 
Fre.ibe.rr VON RHEJNBABBN 

Dr. KAHLER 

D'AMERIQUE UNITED STATES OF £>...J",..uA" 

ANSUNCER 

TREADWAY 

1'>:\"\1",\,.,, YOUNG 
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to impo'e, {or pUJ'lXlse Qf internal control 
opi~ coca 1c:ilVes, all of their derivatives 

thaD the pro"lsioM of the Conveotion. 
the or 



amoWlt1i 

(5) Plenipotentiaries of the Co.,vention for 
Limiting the Muufact:u.re ol the United Stab:::\! 
of America Oil tb.i.$ date is not of America recogni,sa 
a regime or entity which ligna or a country thai regime or entity 
is not J"ccognised by the GovernmCDt Government af'that country. 

(6) The pleni{lotcnti:aric! of the United State:! of America further declare that !.he participatioo of the United 
Slates of America III the Colllrcnrioll for li:m.i 110g the Maoufacture o( and regulating the Distriburioo of Narcotic 
Drugs, !igned 011 th.is date, doc DOl involve any eootractua.! Obligation aD. the.part of the U.uted Stato of America to 
a country represented by a regime or entity wbich the Govern.aleut of the Uwted Statc:t of America doc:! nat recognise 
as the Government of that country until sucb eoUDtry has 11 Gove=elll recogn.iJ.ed by the Gova-nment of the United 
Stales of America.' 

REPUBLIQUE 

AUTRICHE 

BELGIQUE 

BOLIVIE 

BRESIL 

GRANDE-BRETAGNE 
ET IRLANOE DU NORD 
ainsi que toutes 
nique non 
des Nations. 

CANADA 

INDE 

CHILI 

COSTA-RICA 

CUBA 

J. 
H. 
W. 
S. 

E. Pullot. 
Dr Bruno SCHULTZ 

F. DE MY"l"T:!NAERE 

M.v .... "" ... J .......... 

Raul DO RIo BRANCO 

ARGENTINE REPUBLIC 

AUSTRIA 

BELGIUM 

BOLIVIA 

BRAZIL 

britan­
SocietC 

GREAT BRITAIN 
AND NORTHERN IRELAND 

and all parts of the British· Empire which an: 
not Members of the L:.ague of NatiOn!. 

C. H. L. SRA.'lULAN 
W.A. RIDDELL 

J. GAJARDO V. 

Viriato FIGUEREDO LoRA 

G. DE Bl...AJ.~cK 
Dr B. PRIMELL:eS 

CANADA 

INDIA 

CHILE 

COSTA RICA 

CUBA 

par U SurJld"u,1 dt la S oculi dIS Na/iolu. 
que il! r~se~ lie: dfth a1;applique::r, en vue de J'extrdoc diu» Lat&lcur 
• d. ( • ..me; de """'" el d. Low lou'" clUiv", et de produiu lIJl.:I!l>lI'\U!!, 
m~ plus urict.c:z qu~ 1l:!i. dispo:s:icODJ de b ConYe-lltion. 

JI: ........... Ie droit d'appUq=, .... va. d. 1''''''''000 d'lIll rur I. """"';1 ~ 
"" tow I."", d'rivi!:o 01 d", PMW"" JY"th~""u"" MAl""""" m""""", en w"", 
'OD Il!ml<>ir. J)OWT'll !In ... b<lroonne ~ ... production d'"" """"'" d'lmpoM:>tit>Q 

quo'" parcldpaoJoD do E", .. ·UDis d' Ameriquo ~ La Con""nboD 
!tn~tsj 1igDb: eo jour, D'i:mpUqut'l aUCUilf'! obUg-utiOIl COIJlt:r:a.v;:... 

par WI ""!jim. "" un 0 ""tit,; quo 10 Gomrern_~' det Etato-U tili 
a poly&., L1.at que eo pftY1 Ci'" plU u.n. lOuve.mcmtnl ~n..c.tl 'PU 1ft 
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DANEMARK DENMARK 
Gustav 

VILLE LIBRE DE DANTZIG FREE CITY OF DJ\NZIG 
F. 

REPUBLIQUE DOMIN1CAINE DOMINICAN REPUBLIC 

EGYPT 
T.W. 

ESPAGNE 

ETIllOPIE ABYSSINIA 
Gte UGAJIDIt due d'EwroTTO 

FRANCE 

GRECE 

GUATEMALA 

I.e Gouvcmement 
dse.rves en ce 

et 

G. BoUROOIS 

R. 

FRANCE 
OOutes scs 

les Co.I'OIll<=s.. 

GREECE 

GUATEMALA 

HEDJAZ, NEDJED ET DEPENDANCES NEJD AND DEPENDENCIES 

ITALIE 

JAPON 

LIBERIA 

la 

LITIfUANIE 

LUXEMBOURG 

MEXIQUE 

MONACO 

HA:nz W A.H:BA 

S. SAwAD .... 
S. 

DrA. 

ratific:ati()D du Senat de 
de Liberia.1 

G. V &'Il1lAllU': 

'TrCll1lialill" by thll $uYlLlanM 0/ ,114 :£4",'1'11 01 N4J'onl. 

ITALY 

JAPAN 

LIBERIA 

LITHUANIA 

LUXEMBURG 

MEXICO 

MONACO 

The Frenc:b ~=t ~ ~ f"e:lIII!::R'lIIJ:ion. rd~:u~~:Jr(~:'~~:!rl~=:~: lmd MalIdated Tc::rrlttlriCli under ia authority, l1li to the ........ ,.r.:illitv rc~flU.l:a.rI" PI n:ierl"ed to in 
Article 1! witl!.l4 the itrU:t time...1imitwd 
l TrDduetitm par 

fiubjeet to ratification 



PROTOCOL!: DE SIGNATURE 

I. En signant 1a Convention 
fabrication et reg1eme.nter !a ..li.,. .... k"" 

stupefiants en date de cc .l:'Je:ru~)otlen-

tia.ires saussignes, dOJ:nent autorues a cet 
au Dom de leurs 
clarent etre convenus de ce qui suit: 

Si, .a III. date du 13 juillet 1933, ladite Conven-
tion n'est pas ent:l"te en coniormement 
aux dispositiQns de 30, Ie 
general de la Societe des Nations soumefua Ia 
situation au Conseil de Ill. des 
qui pourra, salt convoquer une nouvelJe confe­
rence de tous les de III. Socie.te des 
Nations ct Btats non memhres au nom desquels 
la Convention aura rete au des ratWcation!i 
ou des adhesions auront 
d'examiner la wit 
qu'il considererait comme ne<:es:mI!"es. 
vernement de Membre de la 
Nations ou Etat Don membre lU}:;U ... "....... OU adhe­
rent s'engage it se faire a toute come-
renee ainsi 

fabrication 
brique du Gouvernement de Formose 
et tenue en stock par ee gouvemement, ne sera 
pas soumise aux mesures de limitation prevues 
a la presente Convention. 

n ne sera retire de a autre de ces 
stocks de brute que q uantites qui 

pour Ja fabrication de 
dans les fabriques munies 

d'une par Ie Gouvernement japonais 
conformement aux de la presente 

PROTOCOL OF 

I. When signing the Convention for 1.LU.l.lLl..L',", 

the manufacture and the distribution 
of narcotic drugs dated this day, the IIl"1,j!".f:!lIP11eC! 

Plenipotentiaries, duly authorised to that 
and in the nanie of their Govern-
ments, declare to have agreed as 

If, on July 13th, 1933, the said COIilVeJt'lur..n 

is not in force in accordance with the pr('VL!UOIlS 
of Article 30, the 
League of Nations shall 
the attention of the Council 
Nations, which may either convene a new 
ference of all the Members of the and 
non-member States on whose behalf COIl-

vention has been signed or ratificatio1lll or acces­
sions deposited, to consider the or take 
such measures as it considers necessary. The 
Government of every 
Member of the 
member State undertakes to be 

or non­
at any 

Conference so convened. 

made the fol­
by the 

£rom the manu­
the factory of 

rl:Jvernment-Gelnerai of Formosa and held 
in Slock by that Government not be sub-
jected to the limitation measures provided for 
in this Convention. 

Such stocks of crude 
released £rom time to time 
as may be for the 
refined in factories licensed by the 
Japanese in accordance v."ith the 
nTr"''''''W'~ of the 

EN 'FOI DE 

signature au 
leur IN PAlTR WHEREOF the have 

affixed their to this I-'Wl,fflr,r.j 

FAIT a ...... """ ........ Ie treize juillet mil neuE cent Do'f',,'l!. at the thirteelllh 
trel1te et un, en sera one thousand nine hundred and 
dc.posee dans les de 1a single copy, which ",ill remain YG~J""I,''''U 

archives of the Secretariat of the League of 
Nations; certified true will be tranIDnitted 

Societe des 
t:rans:rn.ise a t OUS les 
Nations et a tous les Etats non ll'lembres repr~­
~tes ~ la Conference, 

to all Members of the 

ALLEMAGNE 

ARGENTINE 

all non-member States N'r,rt'!"l'nfl'f1 

£erencc. 

F rcibe:rr VON RH:ErN:eABEN 

Dr KAHLER 

John K. CALDWELL 

Harry J. ANSUNGER 

Walter Lewis TREADWAY 

Sanborn YOUNG 

Ad referendum 
Fernando PEREZ 
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GERMANY 

OF AMERICA 

ARGENTINE REPUBLIC 



BRESIL 

ET IRLANDE DU NORD 
ainsi que toutes parties de I'Empire 

CANADA 

lNDE 

CHILI 

DOD Membres sepa.res de la 
Nations. 

COSTA-RICA 

CUBA 

DANE MARK 

VILLE LIBRE DE DANTZIG 

REPUBLIQUE DOMINlCALNE 

BGYnE 

ESPAGNE 

E. P:P'LtiCL 
Bruno SCHULTZ 

Dr F. DE MYTTENAERE 

M. CU~LLAR 

Raul DO RIo 

Malcolm 

C. H. L. Q""-''U{l!lUU'< 

W. A, RIDDELL 

R.P. 

v. 

Viriato 

G. DE .... J..J''-'" ........ 

Dr B. PluMULl!.S 

Gustav RASMUSSEN 

F. SaKAL 

Ch. ACKl!.RMANN 

T. W. RUSSELL 

AUSTRIA 

BELGIUM 

BOLIVIA 

BRAZIL 

GREAT BRITAIN 
NORTHERN IRELAND 

of the British 

CANADA 

INDIA 

CHILE 

COSTA RICA 

CUBA 

DENM.'\RK 

FREE CITY OF DANZIG 

DOMINICAN REPUBLIC 

EGYPT 

SPAIN 

ABYSSINIA 
Cte UGA.ltDE due d'ENTOTTO 

FRANCE 

GRECE 

GUATElvlALA 

HEDJA2, ET 

ITALIE 

JAPON 

O. BoURCOIS 

R 

Lllis MARTINEZ MONT 

HEJAZ, NEJD AND 

c.,.,VAZZONI Stefano 

S. SAWADA 

S.OHDACH1 
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FRANCE 

ITALY 



LITHUANIE 

LUXEMBOURG LUXEMBURG 
Ch. 

MEXlQUE MEXlCO 

MONACO MONACO 

PANAMA PANAMA 
Dr Ernesto 

PARAGUAY PARAGUAY 
R. V, CA.B..uURO DE 

PAYS-BAS 
My icigna.tu.n. is 

THE NETHERLANDS 
to the reserve made by me 

PERSE 

POLOGNE 

PORTUGAL 

ROUMANIE 

SAINT-MARIN 

SIAM 

SUEDE 

SUISSE 

URUGUAY 

VENEZUELA 

Oil § 2 of Article 
July 12th, 1931 I. 

in the of 

CHOD:h.o 

Augusto DE VASCONCELLOS 

A. M. Fl?JtR.AZ DE ANDRADE 

C. ANroNlADE 

K..J. 

PaullJ1NICREB.T 

Dr H. CA.iuu:ERE 

Alfredo DR CAsTRO 

Ad referendum 
L. G. CHAclN ITlUAGO 

Copie certi6h conforme. Certified true copy. 

PERSIA 

PORTIJGAL 

ROUMANIA 

. SAN MARINO 

SlAM 

SWEDEN 

SWITZERLAND 

VENEZUELA 

Pour" Ie Sec.rttain:: general : For the ",,"errf;;" v-

Conseiller juridiqu du SecretariaJ. Legal Adviser of the Secretariat. 

I Tro.d,u:tio .. /lIZ' 14 SilfcrJta:ritlJ II, Id S"ciiu diU Nation.t: 
MIl Cit ruoordonnte a 1.0. rCscrvc fait<: par mol rellitiveJllcot AU p;:.,n.grapbe :2 de Particle 22, 1 I" 

IWce du du 12 juillct 1931. 
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FINAL 

Lcs Gouvernements de l' ALBANlE, de rAuB­
MAGNE, des ETA"rS-UNTS 0' AMP.TUQUE, de. 113. 
REPUBLIQUE de de b. 
BRLCIQ.UE, de la du ROYAUME-Um DE 

GRI\.N1)E-BRETAGNE ET O'lRLANDE DU NORD, du 
du de la CmNE, de CoSTA-

RICA, de ciu DANEM.ARK, de la VILLE 

LmRE DE DANTZio, de la 
CAlNE, de de 
PrE, de la de Ia 
du du 

de l'UmoN DES 

TISTES SOClALlSTES, de Ia 
de la TCREcosLovAQ.UrE, de la 
I'URUGUAY, du VENeZUELA et de la YouGO­
SL!l.VIE, 

DCsirant les des 
Conventions internationales de. aignees 
a La Haye Ie 23 1912 ct Geueve Ie 
19 fevner 1925, en rendant effective 
d'accord international ta limitation de 
cation des 
monde pour les 
el en reglemeotant 

Ayant rc<;u I'invitation 
par Ie Conseil de la Nations en execu­
tion des r601utions .. nt"" .. ..,. par I'Assemblee de 
la Societe des 24 1929 et 
ler oetobre 
convention pour (acilitcr la limitation 
cation des aux besoms ICJllWlles 
monde pour les usages medicau.""( et .,,,"C.Ulllll.j 

et regler leur 

Ont, en 
apres; 

DiUgue: 
ALBAN1E 

ci-

&>n Excellence M. Lec KURU, Ministre r6i­
dent, Daegue permanent aupres de Ill, So­
ciete des Nations. 

ALLEMAGNE 
Dellguls: 

M. Werner FreiheIT VON 
"Staatsse.kretlir", Z. D. 

I.e Dr Waldemar Conseiller minis-
teriel au Ministere de l'Interieur du Reich. 

ETATS-UNIS 

Del6guls: 
M. John P. CALDWELL, Consul 

dent de la Ueie1.tatl'Dn. 
Presi-

FINAL ACT 

The Governments of 
the UNITE!) STATES OF 

GERMANY, 

the AROEN1"INE 

RZPUDUC, 

U NTT'R.D KINODOM OF 

the 
GREAT BruTAIN AND 

ues, SWEDEN, 

TURKEY, URUOUAY, VENEZUELA and YUGO­

SLAVIA, 

Desiring to supplement the provisions of the 
International Opium Conventions, at 
The Hague on January 23rd., 19 t 2, and at 
Geneva on February 19th) t by ",'J'''FTln<T 

effective by international the limita-
tion of the manufacture of narcotic 
world's legitimate requirements for mec!Jc:a1 
scientific purposes, and by 
tribution, 

received the invitation to 
them by the Council of the 
in acc.ordance with the resolutions aCl()pU:d 

the of the of Nations on 
1929, 

order to a Draft Convention for ............. ,""'"'''"'1( 
the limitation of the manufacture of 

to the world's legitimate requirements 
medical and scientific purposes, and for 

their distribution: 

in consequence, appointed the follow-

ALBANIA 

His M. Lee KURTI, Resident Min. 
ister, Permanent Delegate accredited to the 

of Nations. 

GERMANY 

M. Werner Freihcrr VON RlnINllABEN) 

"Staatssekretlir" z. D. 

Dr. Waldemar Ministerial Coun­
sellor at the Mi.nirtry of Interior of the Reich. 

UNITED STATES OF AMERICA 

K CALDWELL, Consul-General. 
I"Te ..... "lpf\f of the Delegation. 



M. J. des 
stupenants. 

M. Waiter Lewis TREADWAY, M.D., 
Ch.irurgie.n general adjoint, du Service 
de l'Hygiene publique des divi-
sion de l'Hygiene mentaJe. 

M. Sanborn YOUNG, Mernbn:: du Swat de 
l'Etat de Califomie. 

Consei1lers techniques: 

M. Lawrence. H. DuNHAM. 

M. John D. FARNHAM. 

Le Dr Lyndon F. SMALL. 

Sectetaire: 

M. Winthrop S. GREENE, 

Ugation des Etan-UIlis 
Berne. 

REPUBLIQUE ARGENTINE 
DJUgul: 

Son Ie Dr F e.rnando 

Ja 
a 

bassadeur e.xtraordin.aire et plerup,otel[ltl~llI 
pres Sa Maje.stc Ie Roi d'Italie. 

AUTRICHE 
Deliguts: 

M. PFLUGL, Envoye extraordinaire et 
Ministre pienipotcatiaire, per-
manent aupres de Ia SociHe des Nations. 

Le Dr Bruno SCHULTZ, Directew- de Police et 
Conseiller aulique, Membre de ]a Com.mi.oi­
sion consultative du trafic de I'opium et 
autres drogues nuisible.s. 

BELGIQUE 
Dmgue: 

M. DE M'V"I"TENAERE. Inspecteur principal 
des pharmacies a Hal. 

BOLNlE 
DAleguJ: 

Le Dr M. CUELL.A.R, Memhre de la Commis­
sion consultative du trafic de I'opium et 
a1.ltres drogues nuisibles. 

ain.si 
nOD 

ET JRLANDE DU 
NORD 

de l'Empire britannique. 
de la Societe des Nations. 

K.C.B., Adjoint 
permanent au Sec.ret.aire d'Etat, Ministb-e 
de 

Conseillcrs techniques: 
M. M. D. du Ministe.re de l'Inte-

rieur. 

M. G. FITZMAURICE, du M.inist.b-e des 
Conseiller juridique de 
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Mr. Harry J. ANSUNGER, Commissioner of 
Narcotics. 

Mr. Walter Lewis TR£ADWAY, M.D., 
Assistant Surgeon - General, 

United States Public Health Service, Chief, 
Division of Mental Hygiene. 

Mr. Sanborn Member of the Senate 
of the State of California. 

Technical Adrmers: 

Lawrence B. DUNlUM, 

Mr. John D. 
Dr. F. SMALL. 

S. Secretary of the 
of the United States of America 

ARGENTINE REPUBLIC 

.I.A.lI..''''''ll.I;U'.y Dr. Fernando Ambas-
and Plenipotentiary to 
of Italy. 

AUSTRIA 

Extraordinary 
Perrnanen t 

,..,.. ...... I1 .. 'rI to the of 

Dr. Bruno Police Director and 
"Conscille.r , Member of the Ad-

Committee on Traffic in Opium and 

M. DE 

Chemistry at Hal. 

BOLMA 

Dr. M. Member of the Advisory 
Committee on Traffic in Opium and Other 
Dangerous 

GREAT BRITAIN AND NORTHERN 
IRELAND 

and all of the British 
separate Members of the 

which arc not 
of Nations 

Delegate: 

Sir Malcolm 
Deputy 
flee.. 

Technical Advisers: 
Mr.M.D. of the Home 

Mr. G. G. FrrZMAURIC1!., of the 
Adviser of the Uf.leJr.iO(m 

Of-



CANADA 

Lc colonel C. H. L. SHARMAN, 
Chef de la Division des stupHiants, 

des Pensions et de I'Hygiene 

Le Dr Walter A. M.A., Ph.D. "Ad-
Officer" du Dominion du Canada 
de Ill. Societe des Nations. 

SecretaiTe: 
M. E. n'ARcy MCCREER, deuxieme Secretaire 

Ii la du Canada a Paris. 

CHILI 
DeUgue: 

M. Enrique GAJARDO, Mcmbre de Ill. Delega-
tion aupres de ill. Socie£e des 
Nations. 

CHD'IE 

i.e Dr Wu LIEN-TEH, Directcur et fonction­
naire medical principal du Service antisep­

mandchourien a Kharbine, Directeur 
Service national de quarantaine a 

technique en chef de 
de I'hygiene publiquc. 

Son Excellence Ie Dr Woo KAiSENC, Ministre 
Ipoteo,oaU'e, Directeur du Bureau per­

De:legllUQ,n chinoise aupres de 

ConseiUer leclmique: 
Le Westel Woodbury WILLOUCHBY. 

LJg'"EVLlE adjoint et Conseiller technique: 
M. CHENG Premier Secretaire de Uga-

tion. 

Seere tl1ire .' 
M. H. OUANG, Attache 11 la Legation 

a Berne. 

COSTA-RICA 

Le Dr Viriato FIGUE:R.EOO 

Geneve. 
CUBA 

Consul a 

Son Excellence M. Guillermo DE BLANCK, 

extraordinaire et Ministre ph~n.ipo-
tentla:ln:. permanent aupres de Ill. 
Societe des Nations. 

Le Dr PlUMELLES. 

DANEMARK 
DiUgu./: 

M. Gustav 
Berne. 

d'affaires a 

VILLE U]3RE DE DANTZJG 
DJlegues: 

Son ExceUence Ie Dr Witald An-
cien Chef de Ia LlClc){atll 
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L. C.M.G., C.B.E., 
Chief, Narcotic Department of 
Pensions and National Health; 

Dr. Walter A. Ph,D., Domin-
ion of Canada Officer accredited 
[0 the of Nations. 

Secretary: 

Mr. E. .o'ARcy Second Secretary 
~! .. _ •• ~ .. at 

CHILE 

Member of the Perm a­
Ve;teg:!l.tlcm a.ccredited to the League 

Delegates; 

Dr. Wu Director and Chief Med­
Manchurian 

cion. 

Minister 
Director of the Permanent 

to the 

Techrdcal Adviser: 
Profes!!or Westel Wtll'ldblllr"V WELLOUGKBY. 

Substitute and 
M. CHENG 

SeCTl!lary: 

of Legation. 

M. Roland H. OUANG, Attache to the Chi­
nese Legation at Berne. 

COSTA RICA 
Delegate: 

Dr. Viriato FWUEl!U!DO 

Geneva. 
CUBA 

Delegates: 
His LxcelieJCl.C 

voy 

Consul at 

tentiary, Permanent UClel(ate ",{"e·N'111r,·l'! 

the of Nations. 
Dr. Benjamin Pru:MELLES. 

Delegate: 
M. Gustav 

Berne. 

DE.NM.ARK 

FREE CITY OF DANZIG 
Delegates: 

ffu Excellency Dr. Witold 
Minister, Head of the 

at 

Former 



ROZENBAUM, Con.se.iller 
WCILUYU, Chef du S~rvice d'hygiene. 

REPUBLIQUE DOMINICAINE 

M. ACK%RMANN, Consul 
Geneve. 

EGYPTE 

T. W. ROSSELL pacha, Commandant de 1a 
du Caire et Directeur du Bureau 

central des informations relatives aux oar-

ESPAGNE 
DIUpl: 

M. CAsARES, Chef de section au Minis­
des Affaires etrangeres. 

....... ''''eK.'''' adjoint: 
M. Paulino SUAREZ, COns<!iller de 

ETHIOPIE 

Exccllence Ie comte due d'El't-
TOTTO, Mini.stre ph~nipotentiaire, 
tant au pres de la Societe des Nations. 

FINLANDE 

M. Evald GVLLEN"BOGEL, d' Affaires 
A Berne, D8egue permanent 

la Societe des Nations. 

DlUgul adjoint: 
M. P. K. TARJANNE, Secretaire de bureau au 

Ministere des Affaires 

FRANCE 

M. Gaston BOl.TRGOIS, Consul de 
de la Delegation. 

Chef 

Corueillers techniques: 
M. BoUGAULT, Professeur 

rique a la Faculte de 
de chimie analy­

de Paris. 
M. RAZET, tnspe(:tetll' ",eU"I['" du Service de 

1a repression des Chef du Bureau 
des stupe6ants au de l' Agricul-
ture. 

GRECE 
Dil/pi: 

M. R. RA:i>HAEL, pc.rmanent aupres 
de 1.a Societe des !'II::ifln".: 

Dellg'll! adjoint: 
M. Alexandre 

taire de la --'-r.'-"~'" 
la Societe des 

GUATEMALA 
Diltgui: 

M. Luis MARTlNEZ 

chologie 
daires de 

Profcsseur de psy­
aux Ecoles lIecon· 

Dr. Guillaume ROZENBAUM, Medical Adviser, 
Head of the Health 

DOMINICAN 
DelegaJe: 

M. Charles 
Geneva, 

Delegate: 

at 

T. W. RUSSElL 

Cairo and 
for Information with to Narcotics. 

Substitute: 
M. Paulino 

Delegaie: 

SPAIN 

Head of Section at the' 
Affairs. 

His Excellency Count Due d'EN-
TOTIO, Minister Plenipotentiary, Repre­
sentative accredited to the League of Na­
tions. 

Delegate: 
M. Evald Charge d'affaires 

p. i. at Permanent Delegate p. i. ac-
credited to the of Nations. 

Subslitute: 
M.P.K 

in the 

Delegate: 
M. Gaston 

of the 

"Sec.retAire de Bureau" 
for Foreign Affairs. 

Consul of France, Head 

Technical Advisers: 
M. Professor of Analytical Chem-

at the Medical Faculty of Paris. 

M, of the Service for 
Head of the 

of 

GREECE 

Permanent ............ ;;£0. .... accred­
ited to the League of Nations. 

M. AJe..'lCanrlre CONTOtlMAS, First of 
the Permanent Delegation accredited to the 

of Nations. 

GUATEMALA 

M. Luis MARTINEZ MONT, Professor of E.,,-
Psychology in Sc.hools 



HEDJAZ, NEDJED ET 
Deligue: 

Son Excellence Chcik HAFIZ 
e..xtraordinaire et Ministre •. >lI;;'Lll~'V""JlL'<1U 
pres Sa Majeste 

Secrltaire: 

ABo BL HAMm ELBABA. 

HONGRIE 
DJUgue: 

IvI. Jean PEUNYI, Min.istre reslOeIJlt, 

HEJAZ, NEJD AND 
Delegate: 

lfu Excellency Chcik 
Extraordinary and Minister Ple:JrU[)()terlti3.JrI' 
to lfu Britannic 

Secrefary: 

ABD EL lliMID ELBABA. 

HUNGARY 
Delegate: 

M. Jean PELENYI, Resident J.V.H.I.I..Il>Lo::.I, 

la Delegation de des the Delegation accredited to the 
Nations. 

Deligues adjoint!: 
M. Zoltin BARANYAl, Conseiller a la Delega­

tion aupres de ill. Societe des Nations. 
M. Alexandre Coo.sciller de sec-

!.lon all Min.istcre de la I-'ri'v ... ''''', ..... sociale 
et du Travail. 

C01lSeillers techniques: 
Le Dr Andre UNGAR, 

joint de Ill. t.,\'",.,rmp 

M. Nicolas Directeur 
brique "Alcaloida", de titidszenlZl.b,aI 

Dillgue: 
Le DrR. P. 

de l'Inde. 

C onseiller: 

INDE 

Membre du Conseil 

M. G. GRAHAM DIXON, de I' "India 

ETAT LIBRE D'IRLANDE 
DJUgui: 

M. Sean LEsttR, Delegue 
de la Societe des Nations. 

DIUgul adjoint el Conseiller le(;'nnlQz,Ul 

M. J. J. 
partement de Ill. 
nuisibles. 

ITALlE 
DJUguls: 

Son Excellence M. Ie Senateur 
ancien Ministre du Travail. 

M. Giuseppe TEDALDI, du 1vlinistcre de l'Inre­
rieur, Dellgue sanitaire a-

Le professeur C. E. Avocat. 

JAPON 
Dlttfgues: 

Son Exccl1ence M. Setsuzo SAWADA, 'Ministre 
plenipotentiairc, DirecteuT du Bureau du 
Japon aupres de la Societe des Natioru. 

M. Shigeo OHOACHl, Secretairc au Ministerc 
de l'Interieur, Chef de la Section adrn.inis­
trative. 

COnseiilC1 tllchniques: 
M. Jin J"fATSUQ, Expert au Ministere de l'In­

t6rieur. 
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Nations. . 

Substitutes: 
M. Zolilil BA.R.ANYAI, Counsellor at the Dele-

gation accredited to the of Nations. 
M. Alexandre of 

lion at the Min.i.stry and 
Labour. 

Technic al. Advisers: 
Dr. Andre UNGARs Assistant Director-General 

of the "Cbinoin" at . 

M. Nicolas 
loida" 

Delegate: 
INDIA 

Dr. R. P. PAllANJPYE j Member of the ..... O;lIDCJ.I 

of India, 

Adttiser: 

Mr. G. GRAHAM DIxON, of the Office. 

IRISH FREE STATE 
Delegate: 

Mr. Sean LESTER, Pamanent DeJe2ate ac­
credited to the League of N~,"flTl'" 

Substitute Delegate and 

1vIr. J. J. A.Nl:>'E'LSON, 
of Justice, Dangerous Drugs ...,,,,, .... VAt. 

ITALY 

His Excellency Senator 
Minister of Labour. 

M. Giuseppe TEDALOI, of the M.inist:ry of In­
terior, Health Delegate abroad. 

Professor C. E. FERRI, Advocate. 

JAPAN 
Delegales: 

His E..xceliency M. Setsnzo SAWA.llA., Mi.nister 
Plenipotentiary, Director of the 
Bureau accredited to the League 

M. Srugeo OBDACRl, Secretary at the Min· 
for Home Affairs, Head of the Ad· 

ministrative Section. 

T ethnical Advisers: 
M. MATSUO, Expert to the ,",'HJU.l'!UV for 

Affairs. 



""''''''',J\..Ilf.U\, Secretaire du Bureau du 
de lao Societe des Natioru. 

M. KUSANOBU. 

LETIONIE 
DJtegui: 

M. 

Sec.retaire de la LlL'L>','" 

tion pel"llUUlente aupres de la Societe 
Natioru. 

DeUgui: 

Son Ie Dr Antoine SoTTILE, En-
voye extraordinaire et Ministre plenipoten­
tiaire, permanent aupres de Ia 
Societe des 

LITHUANIE 
DeUgue: 

M. Juaus ';)&LI'U'-A~Il:iJ!'..A::'. Chef de sectlon au 
Mi.n.istere etrangeres. 

DJlJgue: 

M. Consul a Genev/!. 

DeUgld: 

M. Salvador MARTINEZ DE ALVA, Observa-
tcW' permanent de la Societe des 
Nations.. 

DeUguJ: 
M. Conrad E. Coru;ul general a 

Geneve. 

DeUgue: 
M. Th. G. 

PANAMA 
Dlligl1.i: 

M. Shiko KUSAMA, 

Bureau ac.cre'dited to the 

Sterelarus: 

M. Wazaburo YAMAZAWA, ,"'C<:JICL", 

Monopolies Office the LYO,VaTlrrlcnt-lJ,e,n-

eral of Chosen. 
M. S hinich.i 

Secretary to the 
accredited to the League 

M. Sabrah OEllA, Attache to the 
Embassy in London. 

M. Takeji KUSA."lOBU. 

LATVIA 
Delegate: 

M. Jules FELDMANS, , .................. . 

Permanent Ddegate 
"-,,,-""'l<."~ of Nations. 

Substiltde: 
M. Wilhclm KALNlN'. Secretary to the Perma­

nent Ddegation accredited to the 
of Natioru. 

LIBERIA 

His Excellency Dr. Antoine "",r-rrr" 
Extraordinary and Minister Plenipotentiary, 
Permanent Delegate a.ccredited to the 

of Nations. 

M. Charles 

LITHUANlA 

Head of Section at 
for Foreign Affa:irll. 

LUXEMBURG 

Coruul at Geneva. 

MEXICO 

MARTINEZ DB ALVA, PeIm2L1lCIot 

Utl,!ioI':l"vel' accredited to the League of Na-
nons. 

MONACO 

E. ful-'TSCH, Consul-General at 

NORWAY 

the I"l'lrwl·cn~ 

Secretary-General of 
Ministry of Sodal WelIare. 

PANAMA 
Delegate: 

Lc Dr Emesta 
Geneve. 

Coruul general a Dr. Ernesto HOFfMANN, Consul-General at 

DeUgue: 

Son Excellence Ie Dr Ramon V. CABALw:.RO 

DE BEOOY A., Envoye extrtiordinaire et Minis-
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Geneva. 

PARAGUAY 

Dr. Ramon V. CABALURQ DE 

and Mi.nister 



Ie President de la 
Republique D8egue permanent 
aupres de Ill. Societe des Nations. 

PAYS·BAS 
D~lIgui: 

M. W. G. VAN WI'.'TTUM, Con.sciller du Gou­
vernement pour les Affaires internationales 
de l'opium. 

Suretaire: 
Le Dr A. H. PHIUPSB, Attache de LC'.<lLi'UII, 

PEROU 

Son Excellence M. F. GARCl;\ CALDERON, 

Envoyt extraordina.ire et Ministre pltnipo· 
tentiaire pres Ie President de la Repuhlique 

DeUgue adjoint: 
M. Jose~Maria D61egue 

aupres de la Societe des Nations. 

Delegue: 
Son Exce.llence M. A. Envoye 

extraordinaire et Ministte plerupOI.eDtiaire 
Ie Conseil federal D61egue per-

manent de la Societe des Nations. 

DJUgue adjoint: 
M.N. Premier secretaire 

POLOGNE 

SOD Excellence M. Witold Ancien 
Ministre, Chef de Ia J..1'C~CI<!"UUI" 

M. Jan Chef adjoint de la Section 
des Traites au Ministere des Affaires etran-

DeUgue adjoint. 
M. Henri nn,nn,!'"lIr au MIDis-

PORTUGAL 
DiUgues: 

Son Excellence Ie Dr 
CELLOS, Ministre 

du 
des Nations. 

Le Dr Alex.andrc FERR.AZ DE 

de 

des Nations. 

RO U l'vfANlE 
DlJegub: 

Son .c.XCI;JJ,CI 

de 13. 

Pre­
Chd de la 

de la Societe 

e-xtTaordinaire et Ministre 
de la Societe des Nations. 

Le Dr Nicolas J.J"'''"'''''U~ 
versite de Bucarest. 

Profcsseur a rUni-

to the President of the 
Republic, Permanent De.legate ac­

credited to the League of Nations. 

THE NETHERLANDS 
Delegate: 

M. W. G. VAN 

viser for International 

Secretary: 
Dr. A. H. 

Government Ad­
Questions. 

of 

M. F. GARCIA CAUlERON, En­
voy Extraordinary and M.i.nister Plenipo­
tentiary to the President of the French 
Republic. 

Sl.lbslilute: 

M. Jose-Maria BARRETO, Permanent Delegate 
accredited to the League of Nations. 

PERSIA 
Delegate: 

His M.A. 
mardinary and M in.ister 
the Swiss Federal Council, Permanent 
gate accredited to the of Nations. 

First ;:,ecretarv of 

POLAND 
Delegates: 

His M. Witold CHODZKO, Former 
Minister, of the De.legation. 

M. J an TAYLOR, Assistant Head of the Treaty 
Section at the for Affairs. 

Substitute: 
M. Henri STEBELSRl, "Rapporteur" to the 

Ministry for Affairs. 

PORTUGAL 
De/egal!!s: 

His Excellency Dr. Augusto DJ!. 

LOS, Minister Plenipotentiary, General Di­
rector of the Portuguese Secretariat of the 

of 
Dr. Alexandro DE ANDRADE, Fim 

~e{:rt:[arv of Legation, Chid of the Portu­
accredited to the League of 

ROUMANIA 
Delegates: 

His Excellency 
Envoy 

M. Constantin 
and Minister Pleni-

pCl.entiary ..... ,-N', .. , •• to the of Na-
tions. 

Dr. Nicolas 
of Bucharest. 



DiUgui: 
Le professeur C. E. avocat.. 

Dillgul: 
Son Altesse S~e Ie Prince DA Ml!..AS , 

Eovoye extraordinaire et Ministre plen.ipo­
tentia.ire pres Sa 
Representant 
cieti des Natim~L'I. 

S eC1'etaire: 
M. S. V AR.ASIIU, Attache de Legation a Lon­

dres. 

DeUguh: 
M. Dimitri BoOOMOLOPF, Conseiller de rAm-

bassade de l'UmoD Republiq ues 80m-

tistes a Llndres. 
M. Conse.iller juri-

dique de rUmen des Re-
publiques sovietistes sodaJ.i.stes a Paris. 

M. Secret.aire de ]' Ambas-
sade de rUmen des Republiques sovietistes 
Socilalisltes a 

SUEDE 
Dillgue: 

SAN MARINO 
Delegate: 

Prof essOJ" C. E. Advocate. 

A-lji"JJJ\....., Prince DAMRAs, Envoy 
and Minister Plenipotentiary 

1.0 His Britannic Permanent Repre~ 
sentative of Na-
tions. 

M. S. Atta.che of in 
London. 

UNION SOVIET SOcrALIST 
REPUBLICS 

Delegate.r: 
M. Dimitri JlQ'OOhWLOFF 

of the Union 
A"":f." .. u ... u""' at London. 

Coun.sellor to the 
of Soviet Socialist 

M. Legal Adviser to 
J:.11l,UiiLliSY of the Union of Soviet Social .. 

ist KC1PUOillQ; at Paris. 
M. Haim Secretary of the Em-

of the of Soviet Socialist Re .. 
at Rome. 

SWEDEN 
Delegate: 

Le Conseiller Dr. Erik Rudol! Adviser on So-

tion 

DiUguls: 

Chef de section a )a Direc­
des Services merucaux. 

SUISSE 

M. Paul Min.i!tre plenipotentiaire, 
de Ja Di.....wOD des Affaires etrangeres 

politique federal. 
Le Dr Henri Directeur du Semce 

federal de l'Hygiene publique. 

,-,u'''''''.'''' Premier Chef de section 
au federal. 

DifUgue: 
Excellence M. Zdenek mRLINGER, En­

voye ext.raordinaire et Ministre !-,"::W/J''''L<;;J 

tiai.re pres Ie Conscil federal 
perma.nellt aupres de la Socib.e des ,v". .. n"q 

de la d€legation. 

DiUgue adj()int: 
Le Dr Jaroslav HRDLICKA, Conseiller ministe.· 

riel au Ministere de j'Hygiene pnbtique. 

LonseUl.I1TS techniques: 
M. Ph. M. Jaroslav J.\",::nMThT'" 

superieur en pharmacie 
l'Hygiene publique. 
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cia] f,JutstlOIllt 

Head of Section in the 
General Direction of Medical Services. 

SWITZERLAND 

Adviser: 
M. Camille GoRcE, First Chid of 

the FederaJ Political Department. 

CZECHOSLOVAKIA 
Delegati: 

His ""A' .. """",,,. y 

1.0 the 

Substitute: 

to 

Dr. Jaroslav HRl>u OKA , Ministerial Counsel­
lor in the Ministry of Public Health. 

Technical Adoi.s:ers: 
M. Ph. M. Jaroslav BoB.UTINSKY, Senior Ad­

viser in Chemistry in the Ministry of Public 
Health. 



M. Directeur de la Manulac­
,,, ...... ,, .... ,, .. de Christ. 

Secrito:ire .-
M. 'Karel TlU'AK, Secretaire. de la __ ,.,, ____ _ 

a Berne. 

TURQUIE 
DJUgu,ts: 

HusNU HASSAN bey, Vice-President de la 
Asscmblee Nationale de 

Conseille.r 
etrangeres. 

IsMAiL bey, Directeur gen&al de 
H'\1,,,,;>r,.. pllblique au Ministe.re de 

et de I' Assistance sociale. 

ConseilJ.er lechnique: 
MEHu:ET Au TAVYAR bey, Conseiller tech­

pour l'agriculture au Ministe.re de 

URUGUAY 

En-Ie Dr AlIredo DE 

e.:x:traordinaire et Ministre pl(:rupotelll­
pr~s Ie Conseil f~deral 

M. Juan Carlos RIsso 
Is Legation d'Uruguay en 

VENEZUELA 
DIUgul: 

Le Dr L. G. 

M. Robert FRANlI:, ........... '-'- ... J< 

Factory of ChrAst.. 

Secretary: 

the Chem.i.cal 

M. Karel TRPAx, ot the C:w::ho-
slovak Legation in Berne. 

Delegaus: 
HtisNti HASSAN Bey, Vice-President of the 

Great National of Turkey. 

SUSET ZlYA Advi:!er to the Min-
istry for J'olrtie:D 

AssIM ISHAIL 

lie Health in 
Social We1fare. 

Technical Aduiser: 

of Pub­
Ministry of Health and 

MErfMET Au TA'iYAll Bey, Technical Ad· 
viser for AgricuIru.re in the Ministry of 
Economy. 

.t;xCelJlen,C}' Dr. AlIredo DE CASTRO, 

U, U .• H4." and Minister Plenipotentiary 
Council: 

Secretary: 
M. Juan Carlos RIsso SmNItA, Secretary of 

tbe of Uruguay in Switzerland. 

VENEZUEIA 
Delegate: 

Dr. 1. Charge d'affaires 
faires a Berne, Membre de 
medecine de Caracas. 

l"\(,;,olY\;.'.Ul\:; de at Berne, Member of the Medical Academy 

YOUGOSLAVIE 
DIUgul.-

Son Excellence M. Y. 
Ministre plerupotentiaire, 
Dent aupres de la Societe des f'lalllOn1l. 

DeUguis adjoints: 
M. S. OBRADOVITCH, Chef de section au 

Ministere du Commerce et de l'Industrie. 
M. D. Mn.rrOIIEVIT{ra, ~cretaire de Ia 

Cbambre de rIndustrie a 
TJ'TL<tf1.l.J.,,,", tee hnique : 

of 

Delegate: 
His '-"""' .............. "., M, I. CHOUMENKOVITCH, Min~ 

Permanent 
of Nations. 

Substitutes: 
M .. S. OSR.ADOVITCH, Head of Section in the 

Min.i3try of Commerce and Industry. 
M. D. Sec.rctary of the 

at Belgrade. 

Technical Advirn: 
M. V. DJOURDJEVITCH, de la M. V. DJoURDJl!.VlTCH, Secretary of the 

Chambre de commerce de ~"",...,.~. 

Pll11icipants tl ltl Con/lrence d titre d'observa­
leur.: 

AFGHANISTAN 
Son Excellence ABDUL En-

voy€' extraordinaire et p]e.nipoten-
riaire pres Sa Majeste Ie Roi d'Italie. 

ETATS-UNIS DU BRESIL 
M. Carloo DE CARVALHO 

raJ a Geneve. 
Consul gent-
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Chamber of Commerce of Skoplje. 

Participating at the Confere.nce as Observers: 

AFGHANISTAN 
ABDUL HUSSEIN Azrz, 

Ll&".l1 UU .... ,' v and Minister J:'leruJ:,otf:.noary 
the King of Italy. 

UNITED STATES OF BRAZIL 
M. Carlos DE CAf(VALHO SOUZA, COllSul-Gen~ 

era.! at Geneva, 



Son M. A. SCHMIDT, Envoye CJ(-

traordina..ire et Ministre pl6tipotentiaire, 
........:;J'c;~, .. ; p,ernHment aupres de ]a Societe des 

Pa:rticipanJs a ia Confbence lJ. titre d'e:r:perls en 
vertu d'une decision du ConseiJ: 

M. W. E. Docteur en medecine, Pro-
{esg,eur a l'Universite de Cambridge, E.:\:pert 
en pharmacologiques. 

M. Erich VON KNA.FFL~LENz, 
merleci.ne et phiJosc)phie 
~ur ill. 

M. M. Docteur en m6decine, Pro-
£esseur a La Facuite de medecine de Paris, 
Expert en phannacologiques et 
chimiques. 

M. P. Docteur en medecine et philo-

P ariicipant lJ. /a 

Privat-docent a \'Univer­
en questions midi-

vertu d'une t.L"'''''W'T< 

Son Ie Dr Augusto DE VASCON-

CELLOS. de Ill. Commission consul-
tative du trafic de et aub"e:s drogues 
nui:nbles. 

COMITE PERMANENT 
DE L'OPIUM 

M. L. A. LYALL, Pr6rldent du Comire, present 
a. la a titre consultatif cn vertu 
d'une do!cision du ConseJ1. 

Assiste de: 
Dr Otto .,"'""""",,, .... Membre du Cemite. 
M. Herbert L. Membre du Comit€.. 

<lUX IO[lICOIOns 

se soot reunis a Geneve. 
des Nations a appcle 

OTESlo,eOt de la vO!llH!l"t:I'lCC 

M. Ie Senateur Louis Oil. BRo1JCK~RE. 

Les travaux du etaie.nt confies par 
Ie Secretalre general de la Societe des Nations a; 

questions socia-
les, de la Conference, 

et DUX Membres su.ivants de la Section du trafic 
de ropium et de la juridique du Secn~­
tariat de 1a Socielt des Nations: M. H. DUNCAN 

HALL, M. Berti! A. RENBORG, seCre­
tai.re adjoint; M. P. conseiller juri­
clique de la Conference. 

A la suite des reunions tenues du 27 mai au 
13 juillet les Aetes enumeres ont 
ete arretes: 

I. Convention 
reglemcnter la 

limiter la fabrication et 
i~iblll;Qn des stupefiants. 
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ESTONIA 

.t:.Jl.ICCuco<:y M. A. SCHMIDT, Ex-
and Minister Plenipotentiary, 

Permanent Delegate accredited to the 
of Nations. 

Pro-
V"-U"J'lIUI/:C. Ex-

pert on 

M, Erich VON Doctor of Medi-
cine and 1:l1J:1Q$IDpI:IY (Chemistry), Professor 
at the of Vienna, Expert in 
.l:'n;atn1aCOJOg:lcaJ and Pharmaceutical 
tions. 

M. M. Doctor of Medicine, Pro-
fessor at tbe Medical Faculty of Ex-

in Pharmacological and 

Doctor of Medicine and Phi· 
(Chemistry), Privat-docent at the 

of Berlin, E..-::pert in Medical 

at the Conference in an 
in virtue of a decision of ihe 

Ex,ceJJen.:y Dr. Augusto :DE V ASCONCEL­

LOS, President of the Advisory Committee 
on Traffic in Opium and Other Dangerous 

PERMANENT CENTRAL OPIUM BOARD 

Mr. L. A. LYALL, President of the Board, at­
the Conference in an advisory ca­

virtue of a decision of the Council. 

Assisted by: 
Dr. Otto Member of the 
Mr. Herbert L. Member of the 

who assembled at Geneva. 

The Council of the Le.ague of Nations ap­

The 
entrusted by the 
of Nations to; 

M, E.E. 

and to the 
Opium Traffic 
Seeretariat of the 
DUNCAN 

the Conference! 

work of the Conference was 
of the League 

Director of the Sections 
and for Social Questions, 
of the Conference, 

members of the Section for 
of the Legal Section of the 

of Nations: Mr. H. 
M. Berti] A. REN-

In the course of a series of meeting'.!! between 
May 27th and July 1931, the instruments 
hereinafter enumerated were drawn up: 

1. CODvention 
regulating the 

the Manufacture: and 
of Narcotic Drugs; 



II. Protocole de la Coovention. 
La Conference a ".10>''"'''''''''''. adopte ies rc:com­

mandatioru 

I. 

La. Conference, 

Rappdant 11'1 Caite par 11'1 Com-
mission consultative de l'opium et 
autres dans Ie Code modCle 
destine au contrale du trafic des 
stupe6ants I a etl: etabli lors de sa onzieme 
session, proposition tendant a ce que, dans les 
pays dont I' organisation adm.i.nistrati ve permet 
une teUe procedure, 1a surveillance du commerce 
des stupefiants, dans 50n soit aux mains 
d'une aUlorite en vue de I'unification de 
toutes les mesures contrale applicables a ce 
commerce, et a ce que dans les pays OU cette 
surveillance est aux ma.i.rls de plusieurs autoritCs, 
des mesures soient pour etablir une coordi­
nation entre ces autorites 

Recommande les Membres de Ia Societe 
des Nations et Btats non membres qui ne 
possedent pas actuellement une autorite unique, 
cnvisagent aussitot l'interet y aurait a en 
etablir une, ayant pour de regiernenter, 
de surveiller et de contr8Ier Ie trafic de I'opium 
et autres drogues ainsi que d'empecher 
et de combattre Ill. toxicomarue et Ie trafic illicite, 
et que lesdits Membres de la Societe des Nations 
et Beats non membres fassent rapport a.u Seen:· 
tairc general de la Societe des Nations, dans un 
Mlai d'une annee it de la presente date., 
sur les resultats de leur e.xamen de cette question. 

La COIlUreI'lCe, 

Reconnaissant que Ie Code modele susmen­
tionne a 6te d'une valeur 
ce~ nornbre de 
servi de guide pour 
tion et de mesures 
I'application de la Cnl"lVentioD de Geneve sur 
leurs territoires, 

Recommande qu'un code semblable soit etabli 
avant l'entree en vigueur de la [ ;",,,,,, .. ntH'\1'\ 

a la date de ce jour et soit 
gouvemements, en les de 
que possible de ce 
legislatives et adlnlllllS'U 

de )' application dans 
Convention, 

Prie Ie Conscil de la Societe des N arions de 
demander ala Com..rnission consultative du trafic 
de I'opium et au/res nuisibles d'bablir 
ce code. 

lII. 

La Conference, 

Ayant decide, conformtiment :l {'avis des ex-
IXl't'I attaches a Ja de cornl"ll"enr1I"" 

• Document C.241.1928.Xl, Annat:: VIII. 
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n. Protocol of Signature of the Convention. 
The also adopted the [UUIUW'U" 

1. 

L"''''O,A..UClll~ the proposal made the Anv."nrv 

Committee on Traffic in and Other 
in the Code for the 

of the Drug 
which was drawn up at its eleventh session to 
the in countries the 

of which allows of a 
the supervision of the trade in narcotics as a 
whole should be in the hands of a single author­
ity, so that all supervisory measures over this 
trade be unified; and that) in countries 

supervision is in the bands of several 
should be taken to 

co-ordination among them: 

Recommends that such Members of the 
of Nations and non-member States as do not at 
present such a single should 
forthwith the desirability of Q ..... LJ .... :w..u..!; 

one, with the duty of regulating, supervising 
controlling the traffic in opium and other danger­
ous and of preventing and drug 
addiction and the illicit traffic; and that 
should to the Secretary-General of 

Nations within a period of onc 
from present date on the results of 
examination of this question. 

II. 

The Conference: 

that the Modd Code above re­
ferred to been of considerable value to a 
number of Governments as a guide in the fram-
ing of and administrative me<lsures 
for the of the Geneva Convention in 
their 

Recommends that a similar Code should be 
drawn up the entry into force of the 
Convention th..is and should be circu-
lated to Governments with a request that they 
should be as far as possible by the Code 
in necessary legislative and admin-
istrative measures for the application in their 
territoriC! of the said CODvention; 

Requests the Council of the League of Nations 
to ask the Committee on Traffic in -
Opium and Other Drugs to prepare 
such a Code, 

III. 

The Conference: 

Cle!:lCllea. in accordance with the ad­
attached to the Conference, 

• Document C.24!.1926XI, Annex VIII. 



qui doivent ~ soumises 
de. la presente 

Convention de Geneve 
I) certaines drogues qui ne tombent 

actuellement SOllS Ie coup de la Convention 
Geneve et de la Convention de La Haye de 

1912, 

Recommande: 

L Ie Coru.eil de la SociCie des Nations 
ae..rna.llQC au Camite d'hygiene de 1a Societe 

immediarement I'interet qu'il y 
faire tomber ces "drogues" 80m Ie 

coup de la de Geneve, conforme-
ment a la de rarticle 10 de atte 

attire I'attention des 
auxquds 130 Conven­

mm auxquel8 la 
Gene"e ne B'applique pas sur 

pro,p~lloc~n formultt d.a.ru la pr€sente 
'-':'1"1>'11\"" des reb.-

tivement aux diSl:>OSlOOtlS de l'artic1e l4 d) 
de la Convention 

IV. 
La Liorue:rcrtce. 

Recommandc les 
gent la question savoir 
blir un d'Etat sur Ie commerce et, si 
,'est sur 1'1. des "drogues" 
v:istes par la Convention a la dale de ce 
jour. 

[La dBegation ...... <;.u.LGLl.I a declare qu'elle ne 
pouvait pas cette recommandation.] 

v. 
La 

vue de d'une 
maruere la contrebande et l'abus 
des substances visea dans la Convention en date 
de ce jour, j] est de completer, 
accord les sanctions 
vues a Particle 20 de la Conve..Iltion La 
de 1912 et a l'artic1e 28 de la. Convention de 
Geneve; 

Considerant que la 
du trafic de )'opium et autres nuisibles 
a ete saisie, par la Commission mternationale de 
police c.ri.mine.lle, d'UD de convention 
internationale pour la du trafic illicite 
des drogues nuisibles s'inspirant dans ses D'r'J'innl"J: 

Iignes de Ia Convention du 20 avril 
Ie faux monnayage: 

Emet Ie vreu que sur la base 
entrepris par la Commission <....,'."'u~~a\..ly';;, 
convention soit conclue, dans'Ie 
pour la poursuite et la " .... :mll,,.,.n 

a la reglementation de 
meree et de la detention des 

Et prie Ie CotlScil d'att:lrer l'attention des gou-
vernements sur d'une telle conven-

drugs which should be 
nTI"l.\I1<nnnQ of this Convention 

(Group I) cer­
brought under the 

Caav,entl0n and the Hague Convention 

( I) That the Council of the of 
Nations should the Health Committee 
DC the to coJl8ider forthwith the de­

these drugs under the 
Geneva in accordance with the 
procedure of Article 10 of that Convention; 

(2) That the should call the at-
tention of Govern.me..llts of countries to which 
the Convention but to which 
the not apply, to the 
proposal in this Convention and to the report 
of the Experts, with reference to the provisiotlS 
of Article 14 (d) of the Convention. 

IV. 
The Conference: 

Recommends that Governmeots should con-
sider the desirability of a State 
monopoly over the trade 
over the manufacture the 
the Convention 

[The German y ....... -l'i .. , ... " ... stated that it could 
not accept this recomt:mt~datu:)D 

v. 
The Confere..llce: 

Considering that, in order to combat more effi· 
cie..lltly the mmggling and abuse of the sub­
stances covered by the Conve..Iltion of this 

it is necessary by means of an YnY.~rTI"n."T\" 
agreement to supplement the penalties provided 
for in Article 20 of the Hague Convention of 
1912 and in Article 28 of the Geneva CODVe..Il­
tiOD; 

Considering that the Advisory Committee on 
Traffic in Opium and Other Dangerous Drugs 
has been presented by the International Criminal 
Police Comm1ss:ion with a draft international 
convention for the suppression of the illicit traf-

in narcotic drugs the main features of which 
are based on the Convention of April 20th, 

Counterfeit Currency: 
Fey' ........ '''''''' the wish that, on the b~ of the 

work undertaken by the Advisory Committee, .a 
Convention may be concluded with the least 

for the prosecution and pWlish­
ment of breacha of the law relating to the 
manub.crure of, trade in, and PQssession of, nar­
cotic drugs; 

And 
tion of ~"""V<=IIII[( 

the Council to draw the atten­
to the importance of such 



tion, aJin de Uter la reunion de la Conference 
qui dOll condure une convention sur cc 

VI. 
La 

Reconnaissant Ie CMactere tres ........ ' ....... ,1 .... ~LA 

la comme drogue eOllenlOI:ilJU 

la et la possibilit~ dans la 
des cas, sinon dans to us, de la remplacer par 
d'autres drogues moins dangereuses, 

Rccommande que chaque gouvernement exa-
mine avec Ie medicalla poss:ibillt~ d'abotir 
ou de son usage et communique les 
resultats de cet examen au Secretaire general de 
la Soci~tt des Nations. 

VII. 
La Conference, 

Recommande que les lVe.!nernents etudient 
systeme de cantrele 
Ia Convention de 

con tenant I'une quel­
comprises dans Ie groupe I, 

te.neur en drogue de cette 

la ,!-,V'"",UJlll''-

in ternational 
Geneve a toute 
conquedes 
quelle que soit 
preparation. 

La Conference recommandc en outre que Ie 
Conseil de la Societe des Nations invite Ia 000'1-
rn.,isgion consultative du tralic de I'opium et autre.s 
drogues nuisibles a examiner la question. 

[La delegation allemande a declare qU'elle ne 
pourrait pas ces recommandations.) 

VIII. 
La Conference, 

Recommande vue de faciliter I'applica-
lion des mesu.res tendant a e:mp~cher la 
manic et Ie trafic les gouvernements en-
visagent la d'exclure du benefice de la 
clause de. la nation Ill. favorisee, dan! les 
Il"ailes et accords commerciaux coadus a \'ave-
air, les substances la Convention de 
Geneve et la presente s' appliq uent. 

[Les delegations de du Dane-
mark, des Pays-Bas, de la Suisse, de la Suede et 
du Siam ont declare qu'eUes ne pouvaient pas 
accepter cette reC:OlIlm,ll\CJatIOI'l 

LX. 
La Conference, 

Considerant que, sous rtscrve des fluctuations 
possibles dans les besoms mondiau."( pour des fins 
medicates Cl les quantites de mor­
phine, de diacetylmorphine, et de cocaine fabri­
q utes pour etre ut.ilisee:s comme tdles pendant la 
periodc antlrieure it!. l'entree en vigueur de la 
Convention signee a 13 date de ce jour, ne doi­
vent pas depasser Ie total moyen des besoirui 
mondiaux, bases sur Ill. moyenne des besoiru 
mMicau."( et des divers pays, et que 
les etudes effectuees par Ie de la 

a Convention, in to basten the meeting of 
a Conference to conclude a convention on this 
question. 

VI. 
The 

Recognising the dangerous character 
of diacetylmorphine as a of addiction and 
the possibility in most, if not all, cases of replac­
ing it by other drugs of a less danj<ero1l.<I r.haF-

Recommends that each Government should 
examine in Con junction with the medical pro-
fession the possibility of or restricting 
its use, and should communicate results of 
such examination to the Secretary-General of the 
League of Nations. 

VII. 
The 

Recommends that the Governments should 
study the possibility of applying the system of 
international control provided in the Geneva 
Convention to containing any 
of the drugs I, whatever the 
drug content of the ........ ·naratlI'lTl 

The Conference further that the 
Council of the Nations should invite 
the Advisory Committee on Traffic in Opium 
and Other Dangerous to examine the 

[The German stated that it could 
not accept these recommendations.] 

VIil. 
The Conference: 

Recommends that, in order to facilitate the 
application of the measures directed 
addiction and the illicit 
should consider the of excluding from 
the benefits of clauses in 

commercial treaties and agreements the 
substances to which the Geneva Convention and 
this COQvention apply. 

[The delegations of Germany, the 
Netherlands, Siam, Sweden and Switzerland 
stated that they could not this recom-

IX. 
The Conference: 

Considering that, subject to fluctua-
tions in world medical and 
scientific purposes, the amounts of morphine, 
diacetylmorphine and cocaine for 
we as such during the period to the com-

into force of the Convention to-day 
not exceed the amount of the 

total world needs, based on medical 
and scientific 
countries and 
tariat of the 

the Secre. 
of Nations in documents of 



Societe des Nations dans les documents de la 
Conference L.F.s.3 (1) - Parties I, 
II, et et). pour les annees 1 
1929 et evaIuent 

&ctuel des besoms mondiaux 
pour leur usage comme teUes: 

Morphine ........................ . 
Diacetylmorphine .................. . 
Cocaine ....... , .................. . 

TonllC$ 

9 
2 
5 

Prie Ie Conseil de la Societ~ des Nations de 
cu .... "",. Ie Secretaire general d'atrirer I'attention 

M~·mr\.- de la Societe des Nations et des 
Don membres sur cea documents et sur la 

qu'en attendant 
"W'l1l"llr de Ill. Convention 

pays fabriquant ces limitent 
aut.ant que leur fabrication leur 
usage comme telles aux quantites pour 
la consommation interieure et l'exporutioll pour 
les fi.ru medicaIes et scientifiques. 

X. 
La 

Emet Ie voeu que 1a Societe des Nations soit 
mise en mesure d'attribuer des prix cornrne re­
coltnperule pour les resuItats des recherches entre­

Ie but de !Touver des medicaments 
tout en produisant lcs memes dfets. thera­

que Its drogues, ne donnent pas lieu a 

EN FOI DE QUOI res d6Jegues cot 
sent Acte. 

a. Geneve, Ie trci2e 
crenle et un en simple 

Ie 

les archives du de la 
des Nations; copic conforme en sera 

remise a toW les Etats a la 
renee. 

La President de to Conference: 

Le SlJcr~taire glniral de Ia 

the Conference (documents t )-Parts 
I, II and III, 8, 61 and 65) for'the years 1928, 
1929 and 1930 have resulted in an estimate of 
the total present world these 

for use as such which as 
follows: 

Morphine ............ . 
Diacetylmorphine .. , .. . 
Cocaine .............. , 

Tons 
9 
2 
5~ 

Requests the Council of the of Nations 
to instruct the 
attention o'f the 
States non-members to these documents and to 
the present resolution; and 

Recommends that, 
(orce of the Convention 
tries manufacturing these 
manufacture of these 
nearly as possible to the 
domestic consumption, and 
and scientific purposes. 

x. 
The Conference: 

Recommends that the of Nations be 
reward fOT results 

the purpose of 
although produc­

effects as the drugs, 
addiction. 

enabled to give as a 
obtained by research work 
discovering medicines 
ing the same 
do not give rise to 

IN FAITH WHEREOF the 
the present Act. 

,,,.i" .... ., .... have signed 

DONE at the thirteenth day of July, 
ODe thousand nine hundred and thirty-one, in a 
rungle copy which shall be deposited in the 
archives of the of the League of 
Nations and of which authenticated copies shall 
be delivered to all States represented at the 
Coni e.rence. 

The Preridenl of the 

T he l:ie£:reear'\l"ul~ne1 of the 
Eric Einar EICSTRAND 

ALLEMAGNE 

REPUBLIQUE ARGENTINE 

AUTRICHE 

BELGIQUE 

BOLIVIE 

VON RHl-lNBAlmN 

Dr M.HLER 

ad referendum 
Fernando PEREZ 

E. PFLtiOL 

Dr Bruno SCHULTZ 

Dr F. DE MY'l'TENAERE 
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GERMANY 

ARGENTINE 

AUSTRTA 

BELGIUM 

BOLIVIA 



GRANDE-BRETAGNE ET 
IRLANDE DU NORD 

ainsi que toutes parties de I'Empire 
britanniq ues non Membres separes 
de Ia Societe des Nations. 

CANADA 

CHILI 

COSTA-RICA 

CUBA 

DANEMARK 

REPUBLIQUE DOMINICAINE 

EGYPTE 

ESPAGNE 

ETHIOPIE 

FRANCE 

GRECE 

GUATEMALA 

Malcolm 

C.H.L. 
W. A.. RIDDELL 

Enrique J. GAJAR.OO V. 

Viriato FIGUEIU!..DO LoRA 

G. DE BLANCK 

Dr B. P1uM:ELUS 

Gustav RASMUSSEN 

T. W. RUSSELL 

Cte LAOARDE due d'Emo'ITo 

G. BoUROOIS 

R. L"JI..I'.tI.I'u!;L 

A. 

Luis MARTINEZ MONT 

NEDJED ET DEPENDANCES 

HONGRlE 

INDE 

ITALIE 

LITHUANIE 

LUXEMBOURG 

MONACO 

HAFIz WARBA. 

JeaII PEdNYI 

R. P. PARANJPYE 

CAVAZZONI Stefano 

S. SAWADA 

S.OHDAcm 

J. SAKALAUSKAS 

Ch. G. VERMAIRE 

S. MARTIN!:Z DE ALVA 

C. RENTSCH 
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GREAT BRITAIN AND 
IRELAND 

and all of the British Empire 
are not separate Members 
of the League of Nations. 

CANADA 

CHILE 

COSTA ruGA 

CUBA 

DENMARK 

REPUBLIC 

EGYPT 

SPAIN 

ABYSSINIA 

AND 

INDIA 

JAPAN 

LUXEMBURG 

MEXICO 

MONACO 



PARAGUAY 

PAYS-BAS 

POLOGNE 

PORTUGAL 

SAINT-MARIN 

SIAM 

SUEDE 

SUISSE 

TCHECOSLOVAQUIE 

URUGUAY 

VENEZUELA 

Dr Ernesto 

R. V. CABALLERO DE BEDOYA 

·V. W!:rTUM 

Emilio 

Paul DINICH'ER.T 

Dr H. Q.uou:Eu 

Ed. FmRUNGER 

AI1redo DE CAsTRO 
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